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authority to restore the words. That is quite
clear so far as the procedure is concerned.
So, it is no use approaching the Chairman
about this particular case. You can approach
the Chairman to allot time for a discussion
on the working of the current rule and
practice.

SHRI BHUPESH GUPTA : What do you
do now ?

SHRI M. N. KAUL : The House should
express its opinion on the present rule on an
appropriate motion before it.

(Interruption by Shri Bhupesh Gupta) MR.
DEPUTY CHAIRMAN : Order, please. I am
standing now. It is rather an unfortunate
thing that this has been discussed in this
House. As pointed out by some hon'ble
Members, there are two distinct issues. The
first issue is whether the hon'ble Members
can criticise the Judges of the Supreme
Court. And the second issue is what should
be done when once a ruling has been given
by the presiding officer here. I do not want to
go into the first question. But so far as the
second question is concerned, I feel that the
matter should not have been discussed in this
House regarding the ruling given by the pre-
siding officer. I remember Mr. Niren Ghosh
had been to the Chamber and the Chairman
wanted to discuss that matter with him. In
spite of fhat he has tried to raise this question
here. I do not think this is desirable. We all
believe in parliamentary democracy. As
Members of Parlia-meht, I think, we are
striving to foster parliamentary democracy in
this country. If it is the desire of the hon'ble
Members and if it is their endeavour that
parliamentary democracy should flourish in
this country, it is their responsibility also that
they should try to create good and healthy
conventions. It is not desirable to question
the ruling given by the presiding officer. By
doing so we will be creating very bad
precedents and it will be harmful to
parliamentary democracy.

SHRI DAHYABHAI V. PATEL : What
about the use of parliamentary democracy to
subvert democracy ?

MR. DEPUTY CHAIRMAN : Therefore,
if at all any person feels aggrieved by any
ruling given by tke presiding officer, the
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normal course would be for him to approach
the Chairman and, in consultation with the
presiding officer at that time to discuss the
whole matter and to get it settled. It is not
desirable that the rulings of the presiding
officers should be discussed in this House. I
hope this will not be treated as a precedent
but only as a sort of exception. I hope no
such ruling would be debated and discussed
in this House in future.

The House stands adjourned till 2-15
P. M.

The House then adjourned for
lunch at nineteen minutes past one
of the clock.

The House reassembled after lunch at
fifteen minutes past two of the clock, MR.
DEPUTY CHAIRMAN in the Chair.

MOTION OF THANKS ON THE PRESI-
DENT'S ADDRESS—contd.

SHRI G. A. APPAN (Tamil Nadu) : Mr.
Deputy Chairman, Sir, while taking part in
the discussion on the Motion of thanks to
the President for his Presidential Address I
have to bring to the notice of the
Government through you, Sir, the following
salient points which may not be, or might
not have been, covered by other speakers.
People rightly or wrongly speak about
democracy, social democracy and socialism.
Whether they are honest or not is to be seen
by the fruits the people and the society have
got up to now. What is democracy ?
Democracy is the best form o Government,
by a Government which intervenes or rules
the least. A true democratic Government is
one which is ruled by the people, for the
people and of the people. Is it true of our
democracy ?

SHRI DAHYABHAI V. PATEL : (Gu-
jarat) ! No.

SHRI G. A. APPAN : I would say an
emphatic "No". Why ? You know the value
of our Indian currency has become so cheap
and the purchasing power of our Indian
currency has fallen so low, to an extent of
barely 5 per cent compared to the 1939 price
level in respect of most commodities. Many
people simply compare the prices of 1950
with the prices of 1969 That is a false notion
of economic principle of philosophy.
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Now, Mr. Deputy Chairman Sir, the mini-
mum needs of the people will have to be met
by every government worth the name. What
are the minimum needs ? No doubt, food,
shelter and clothing. But where do most of
these poor people live ? On the pavements,
on the gutters, on the banks of canals where
sewage water flows, in most of the cities. Is
it the type of achievement that this
Government should be proud of ? It is a
vanity, I would rather say. I should thank the
Government for sending me early this month
as one of the members of the delegation
which went to Afghanistan, Iran, Turkey and
Kuwait. When I saw the position of the
people in those countries, the services
rendered to the people and how people in
Afghanistan, Iran Turkey and Kuwait live, I
felt ashamed about the people of our country
to say that our country is the poorest country
and that our rulers have not done sufficiently
for the advancement of people of this
country when compare to the great services
and development that the rulers of those
countries have done for their people. Where
do we excel them ? People of Russia and
America are going to the Moon. Industrial
technology and science are advancing
rapidly far beyond man's comprehension.
Where are we clever ? Clever only in
changing the names of places, the names of
streets and diong things like that and looking
at the Government that exists now perhaps
with our jaundiced eyes and with coloured
spectacles.

Mr. Deputy Chairman, I am really very
proud that the Congress was defeated in
Madras in the last elections ? Why ? Be-
cause we could save this country from the
predicament it would have faced in the elec-
tion of Mr. V. V. Giri as our President, a
poor man, a learned man who worked for
the poor, a man who has sacrificed for the
poor, a man who has worked for the labour
and the poor people in various capacities
with no blemish. Regarding our Prime
Minister, I should say that I do not attach
undue importance to political leanings. I am
a Scheduled Caste man myself, you are all
aware, and | come from a very poor place in
Tamil Nadu from a family of social workers.
But which family has lost or sacrificed more
than our Nehruji's family in the freedom
struggle of this country ?
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The worthy daughter of our worthy Nehruji is
now ruling this country to accomplish
socialism here. People say so many things
against her out of bias or ill-will. She is not
going to give me a Ministership and I do not
wish to curry her favour, but I feel that the
country is proud and privileged to have her as
the Prime Minister at this stage of transition
and crisis. She is sacrificing most of her
interests, comforts and conveniences and
strives to help the poor and to protect the
interests of the poor people those in the
villages and those who are needy to protect
the fair name and fame of this great country.
Where is Mr. Giri and where is the other can
"late ? The differnce is as between a hill and a
dale. By the election of Mr. Giri the prestige,
honour and fame of this country have been
saved that we have elected the best to b; our
President. At least when Mr. Giri sits on the
Presidential gaddi he occupies the full space.
What will be the position if things had
happened otherwise ? We are very proud that
the D. M. K. has saved this country from that
perilours position it would have got into
otherwise and I thank our Chief Minister and
our party members for saving the prestige of
this country. When our revered Arignar Anna
went to America, he went to the then Prime
Minister and got her views. He saved and
enhanced ihe prestig3 of this country by his
good and generous report wherever he went.
What would have the other Opposition
parties and propagandists done in such
circunistances, 1 leave it to the discerning
public.

SHRI BHUPESH GUPTA (West Bengal):
What about the people here ?

SHRI G. A. APPAN : Mr. Deputy Chair-
man, we have accepted some leadership. Let
us give respect to that leadership. If there is
anything to be done and if there is anything
wrong in the Government let us try to
convince those in office, be it Prime
Minister or a Minister rather than indulge in
tall talk here. Every word spoken here goes
out and people all around are watching our
proceedings. We should first realise that by
decrying our Government here, we are
decrying the name of our country. If there is
anything wrong, go to them in parties and do
not leave those in power and authority
tillthey realise their faults position and mis-
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takes thai they arc here to serve the poor
people of this country and not to their de-

Mr. Deputy Chairman, now I would like
to come to the question of the poor Sche-
duled Castes who have been used as pawns,
as coolies, labourers and workers, hewers of
wood and drawers of water. They havc-becn
ihe hardest workers they are so throughout,
but what has happened to them in all walks
of life ? You know that the Constitution
provides for reservation of jobs employment
and certain other privileges in the
Government sector and in akin sectors. It is
rather ridiculous to note and we should be
ashamed that the positkn of the Scheduled
Castes in services is not even two per cent in
most cadres, in most offices and in most
walks of life. I call upon the leader of the
Government to see that the relevant pro-
visions of the Constitution are not treated
with scant regard as things on waste paper
and our voice as a voice in the wilderness.

Sir, you know the position of the Scheduled
Castes in the Railway Department. Most of
the senior officers in that Department are
doing the gravest injustice and disservice to
the interests of the Scheduled Castes in
regard to employment and in respect of
promotions even to the highly qualified ones
among them. The Railway Department is the
largest employer. Nobody can doubt the
bona fides of the Government and the
Ministers to help the Scheduled Castes and
tribes. But it is the officers who are there in
that Department who are spoiling the
interests of the Scheduled Castes in their
own communalism, casteism or parentism.
Under the cloak of in efficiency and things
like that, they want to deprive the Scheduled
Castes of their rightful place. They wear
coloured glasses and they want to boycott
the Scheduled Caste people in the matter of
responsible appointments. Who can say that
th; Scheduled Caste people are inefficient
unless one is prejudiced or biased ? We can
work harder than anybody else. That is why
I call upon the Government to appoint a cell
in evey Ministry, in every department, not
only at the Centre but in every State and in
every Government undertaking and in
institutions receiving aids, loan’ and grants
from government, to see that the interests of
the Scheduled Castes and Tribes are
protected, that the legitimate complaints and
valid grievances of these
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unfortunate ones from 1950 up till now are
collected and tabulated and that necessary
action taken on them forthwith. Just now
I want an assurance from the leader of the
ruling party in power to this effect on the
floor of this House. I know that there are
rules that there should be a Deputy Secre
tary in every Ministry, in every Department
and undertaking or that there should be a
Liaison Officer to look into the interests,
complaints and grievances of these unfor
tunate ones. But I request the Government
to go into this issue immediately and to
suspend, dismiss or transfer or suspend
increments to the concerned officers who do
not take up this matter to the extent nece
ssary for redressal of their grievances.
1 call upon the leader of this House

SHRI SUNDAR MANI PATEL (Orissa):
Who is the Government's leader ? It is
Indira's Government.

SHRI G. A. APPAN : All right, she is the
head of this Government. Let us not worry
about that.

Then, Sir, I come to the other issue.
People talk about national integration and
national unity etc. But the gravest disservice
is being done by imposition of Hindi. In the
past Pandit Nehru and his successor Prime
Minister Shastri gave an assurance that
Hindi would not be imposed on the non-
Hindi speaking people unless all the States
wanted this language to be introduced.
People say that there should be a national
language. I wonder why Hindi alone is given
undue preference to other 14 languages of
India. English can continue to be our
national language until Hindi is sufficiently
developed. English should be our national
language. And next to English all the
regional languages can be there. Till now
crores and crores of rupees of our meagre
resources have been spent on this linguistic
fanaticism and imposition of Hindi. If only
we had spent that money on the development
programmes and projects in India we could
have built many anicuts, dams and reservoirs
and we could have even linked up the
northern rivers with the south and could have
done away with the food imports from other
countries and saved so much of foreign
exchange. We see now in our country,
we now
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see there is so much of drought, there is
scarcity of drinking water. All these things
could have been wiped out if the money so
far spent on Hindi could have been spent on
irrigation projects. 1 call upon the
Government to make a statement and give
an assurance on the floor of the House that
the assurances of Nehruji on the language
policy will be implemented by scrapping the
last resolution, and that the promise of late
Nehruji on the linguistic policy will be
implemented during this session itself by
amending the Constitution itself
appropriately. If that is done, this
Government will have the support of a great
many people. The people from Bengal, the
people from most of the non-Hindi speaking
areas, will support this Government because
they know that it is this prodigious monster
of Hindi that is spoiling the integration of
this country, which is eating away, most of
our national resources and that the earlier
the undue prominence to Hindi here is
scrapped, the better to develop their own
regional languages lest the three-language
formula is not a menace to the younger
generations.

People talk about the reservation for the
Scheduled Castes. Out of the 15 Ministers in
the Central Cabinet here there are only two
Scheduled Caste Ministers including the
latest addition. What about the Ministers of
State ? There is only one Minister, Mr.
Murthy out of 17, though we should get
three posts in that cadre. Of course, we have
Deputy Minister's posts instead of 4 in the
past in that cadre. What I want is that at least
one-fifth of the posts of ministers, of all
ranks not only at the Centre, but in the States
also should be reserved for the Scheduled
Castes. Some people say out of bias that the
Scheduled Castes are not clever and
intelligent. I challenge them on the floor of
the House. Is there anybody cleverer than
Dr. Ambed-kar who drafted the Constitution
in a record time ? Is there anybody cleverer
than Mr. Jagjivan Ram who is handling the
Food Ministry dexterously, besides his
onerous responsibility of the Presidentship of
Indian National Congress from where a
number of others had to resign ? What about
the youngest of the Chief Ministers, Mr.
Sanjivayya who acted as the President of the
AIC.C. and as a cabinet minister very
successfully?
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What about our Deputy Chairman before us
here? People talk all sorts of things unscru-
pulously because they wear coloured specta-
cles. In our diplomatic corps there is not one
Scheduled castes person in the higher ranks
of external and foreign services also. I want
the Government to see that the Scheduled
Castes and the Scheduled Tribes get at least
one-fourth of the posts in the Council of
Ministers both at the Centre and in the States
and in all other high posts such as Governors,
Ambassadors, Consuls, Trade
Representatives, as  chairmanship  of
Government undertakings, etc. Not only that.
In the Council of the States and in the
Legislative Councils also there should be
some reservation upto 20 % for Scheduled
Castes and tribes. We see today that in the
Swantra Party of 15 in this House there is not
a single person from the Scheduled Castes.
And the Swatantra Party talks that they
champion the interests of Scheduled Castes.
So, I would request the Swantra Party to
select at least three or four persons from the
Scheduled Castes for biennial elections to
this House. So also there is the Communist
Party with no Scheduled Caste among them
in this House. They must provide at least the
second place or the third place and the sixth
place for the Scheduled Castes out of every
eight places. Let us be honest and fair to the
Constitution. Let our Constitution be not a
scrap of paper like the currency of our
country whose purchasing power has
depreciated so much in the last 22 years.
People say that our Governors do not have
much work. I have heard a number of
Governors speaking like this on various
occasions.

SHRIMATI LALITHA (RAJAGOPALAN)
(Tamil Nadu) : Mr. Appan, Chowdhary Ram
Sewak is also here.

SHRI G. A. APPAN : Yes, yes. He is one
of the best, worthy and qualified Deputy
Ministers. I wish he becomes a Cabinet
Minister sooner than later. (Interruptions).
We should know it is not a thing to be
laughed at. It is a thing on which we should
shed tears. I am speaking here from my
practical experience. I feel like weeping here
when I see the injustice done to the Sche-
duled Castes, the atrocities that are commi-
tted in this country on the poor Scheduled
Castes. People talk about the welfare of the
Scheduled Castes with false lips. There arc
many people in the Scheduled
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Castes who were killed and burnt, who sacri-
ficed their lives...

SHRI LOKANATH MISRA (Orissa) : Do
you not feel that the DMK should set an
example in this ?

SHRI G. A. APPAN : Yes, yes. They are
doing it. People talk about untouchability.
How do you wipe out untouchability ? For
wiping out untouchability our Madras
Government has instituted prizes. They are
giving prizes to people who intermarry. Why
not every other State do it ? Furthermore, in
order to  encourage  wiping  out
untouchability, Government must give jobs
first to those people who marry from a caste
other than their own. The Government will
also have to encourage inter-caste marriages
by giving jobs on a priority basis. It will be a
good gesture if the Government can follow
this principle of the Tamil Nadu State
Government. Of course, the Govern-mant
could give jobs taking into consideration also
the qualifications and the suitability of
those persons to encourage these things
honestly instead of simply paying lip
sympathies and shedding crocodile tears. I
want the leader of the Government to answer
every point that I am touching here today.

Then, you speak about prohibition. Do you
not agree with me that Madras is " leading in
prohibition in implementing the dreams of
Mahatma Gandhi in a most honest, honourable
and sincere way ? Is it not our right to ask for
sufficient compensation from the Centre for the
great losses we suffer and amounts we forgo by
way of revenue on this account ? We are losing
crores and crores of rupees in Tamil Nadu. We
have been asking the Centre for sufficient
financial assistance for this programme but we
are not successful. The West Bengal Govern-
ment is asking for some financial aid for
introducing compulsory education up to the 8th
Standard. What a pity it is ! Whereas our
Madras Government has introduced free
education up to the PUC, should not the Centre
give us sufficient recoupment assistance ? Is it
not fair for us to ask you for some money for
these constructive programmes. [ would
request the Government to see that something is
done in this respnct, sooner than later.

People speak about free and compulsory
education. If the Government does not
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introduce compulsory education at least up
to 11 years from this March or April, It will
be doing a disservice to this country and it
will not be honest and true to its word,
because this is one of the Directive
Principles of our Constitution. Catch all the
children, put them to school, give them free
schooling, boarding and lodging, etc. If their
parents do not send them to school, do not
leave them. That is what had been done in
other countries during the period of
Compulsory Education.

What about this glaring unemployment
problem too ? How many educated people
are unemployed ? When I visited certain
countries early this month, I found that there
was a great demand for Indian scientists and
technologists and technicians. Our people
enjoy great reputation in other countries for
their good and honest work,. If we cannot
give them work in this country, then why
don't you send them to other countries where
there are better job opportunities. It is sad to
hear that when Indians abroad remit their
hard-earned foreign currency, our
Government are doing disservice to them by
taxing them. Is it fair ? We are giving them
import substitution and we are giving export
benefits to those concerned to earn foreign
exchange.

MR. DEPUTY CHAIRMAN
please wind up.

SHRI G. A. APPAN : Sir, you will have
to allow me some more time because I re-
present the Scheduled Castes and I am the
only Member of the D.M.K. speaking today.

Now

Mr. Deputy Chairman, what do we find in
the Railway Board ? The Chief Personnel
Officer is Mr. Mathur, the Member of the
Senior Personnel Department is also Mr.
Mathur, the Deputy Chief Personnel Officer
is another Mathur and the Assistant Perso-
nnel Officer is yet another Mathur. So is it a
department of a national Government or a
Government of Mathurs ? Mr. Deputy
Chairman, we want a Member of the Sche-
duled Castes to be the Minister in-charge of
Railways ; we do not want a Minister who is
a Scheduled Caste only for name sake and
who would not do anything for them.

AN HON. MEMBER : Nandaji is there.

SHRI G. A. APPAN : Nandaji has been a
very nice man and he is indeed a very nice
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[Shri G. A. Appan] person but he is too
old and too good for the post. At the same
time we do not want a person like Dr. Ram
Subhag Singh too who is one with a honey
tongue and sweet words only. I represented
many matters to him but he did not do
anything about them despite his false
promises.

Then, Sir, the Governors and the Pre-
sident say that they have not much work to

do. So why not they serve like Ombudsmen
?

SHRI N. K. SHEJWALKAR (Madhya
Pradesh) : According to the Allahabad High
Court the Mathurs are also Harijans.

SHRI G. A. APPAN : So, Sir, let us give
the President and the Governor some good
work for the money that they get to be
useful to the nation and to the rate payers. I
would™ rather recommend to the Govern-
ment to come forward with a proposal that
we have a Presidential form of Government
as it is in America. Mr. Venkataraman is
now a Member of the Planning Commission
and he is a very learned person whom I know
from 1940 onwards; he is a very nice person
and one who sees many things constructive
effective far ahead of times. Why not we
take his advice ? Why not have a Presidential
form of Government sooner than later here ?
If there is anybody who is worthy of it., Mr.
Giri is there and next to him there is nobody
else who is equal to the task of the
President, except of course the indefatigable
Prime Minister, Mrs. Indira Gandhi, the
worthy daughter of a worthy father to
shoulder the Herculean responsibility. I do
not think that anybody will disagree with me
when I say this.

Then, Sir, coming to the question of
eradication of poverty and hunger, I request
the Government to find out and provide the
necessary funds for doing this job. People
everywhere are prepared to give us the
money required but let us not try to exploit
them who help us with their funds; let us
also not shun the foreign capital and let us
not shun the advanced foreign technical
know-how. Russia and other countries like
Germany, China, America etc, help
Afghanistan, Turkey and other advancing
countries. So what is wrong if we also take
help from similar countries ? Let us not be
ungrateful, to them and suspect their bone
fides. As longas we
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are not able to stand on our own legs, there
is nothing wrong in getting foreign aid, help,
techincal know-how and foreign
collaboration from those countries which
are better placed than ourselves.

Then, Mr. Deputy Chairman, land is also a
very important factor. Let the Government
appoint a Commission to collect the statistics
with regard to arable and waste lands fit for
cultivation, which are lying idle throughout
this country and see that the same be
distributed to the landless labourers, and
farmers and to the iigricul-turists with small
landholdings. Land should not be given to
individual members. But these lands should
be given to them to be cultivated under co-
operative farming or farming colonies as
people in Russia do. Let us by that way give
the proof of our productivity and our
efficiency. At the moment what is our work-
efficiency in the Government agricultural
and industrial sectors. In other countries
there are people, Ministers, who are working
for 14 to 18 hours a day. How many
Ministers here work for 18 hours a day in
our country ? I work for 18 hours a day and
most of the Scheduled Caste people also
work for 18 hours a day becuase they know
how to maintain their own position.
Members of Parliament are full-time
servants; they should do no other work,
because they get their salaries and
allowances from the poor man's revenue;
they should leave their personal work and
family work, and business to their relatives
and others, if they are true to the trust that
has been reposed in them by the electorate.
Let us not try to build houses for ourselves
but let us try to build houses for the poor
people among us and let us try to improve
their lot brick by brick in all walks of life to
quote the words of our President.

Then, Sir, I want to say something about
the village roads and the villagers. Loans
and subsidies are granted to them, fertilisers
are given to them and loans for electricity
and other things are given to them. All these
go to the moneyed bags and landlords with
larger holdings only and very seldom to those
who are in dire need. They go to the top
ranks, not to the lowest ranks. Therefore let
the Government do something about it and
help the villagers in every possible way; let
it start from the lowest ranks and not from
the top ranks and let us meet



153 Motion of Thanks

at a certain point. Let this be the economic
philosophy of our Government. Poor Mrs.
Indira Gandhi would not have had this trouble
if she had thrown some crumbs and loaves of
office to some of these disgruntled and
disappointed elements. She has been an
erdent, true and social democrat and we want
such people. Let us strengthen her hands and
the hands of the present Government. If all of
us co-operative, we can improve productivity
and our efficiency and then the other countries
will come forward to help the poor people of
this Country.

Furthermore, Sir, if we do our duty, I can
assure you that our rights and obligations-
everything—will ensue as the night follows
the day and the day follows the night. Can
there be any exception ? People should
realize that we are there in the Opposition
Benches just to correct the Government
and guide them on constructive lines for the
interest and welfare of large majority.
Let us help the agricultural labour and the
people who are employed in the Khadi and
village industries who get the lower wages
in this country. They are not able to get
even one or two rupees per day. We should
help those poor people first and foremost.
I have recently heard a news that those in
power have sanctioned an allotment of tere-
lene and nylon yarn to some top-ranking
people in an arbitrary way. Why not it be
distributed to a large number then only to
a favoured few 1 Regarding export and
import

MR. DEPUTY CHAIRMAN : You have
taken 30 minutes and you must finsh now.

SHRI G. A. APPAN : I remind once again
that the Government should give an
assurtnee that they will try to implement the
assurances of the late Prime Minister, Pandit
Jawaharlal Nehru, regarding language and
amend the Constitution accordingly doing
this session itself.

SHRI M. M. DHARIA (Maharashtra ):

For me, the Address of the President to the
Parliament is a frank review of the past and
a fi-m resolve for the future. It is a solemn
affirmation of the Government of India and
le people in this country to enter the

of seventies with courage, confidence

and "“termination to implement the socia-
bjectives that we have cherished so

far. Instead of taking stock of the situation
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and coming before the House with some
constructive and concrete suggestions, it
most unfortunate that some of the leaders,
and particularly the Leader of the Opposi-
tion, Shri S. N. Mishra, has utilised this
opportunity or rather abused this opportunity
to criticise and malign the Prime Minister
and the Government. I dislike to speak
anything about personalities because I
always like to pursue principles and not
personalities but while making all these
allegations, is it not necessary for us to take
into consideration what is happening in the
country to-day ? The happpenings of the past
few months in the country have certainly
agitated many. It has irritated also some but it
has certainly enlightened the people in the
country and we find a new atmosphere
throughout the country particularly when the
decision to nationalise the 14 major banks
was taken by the Prime Minister. The
politics certainly was stagnated. There was a
great gulf between our preachings and
practice. Our performances were sot
necessarily following our promises and that
is why the people were getting ‘rustrated and
they had started losing their faith in demo-
cracy and this great parliamentary institution
in this country and it is in this background, is
it not a fact that the Prime Minister, with her
firm action, has stormed the citadel of
stagnation and has created a lively atmosphere
in this country? It is not a fact that so far it
was convenient for all political parties to
play politics of convenience but since the
time the Prime Minister has resolved and the
Party in power has resolved to play politics
of commitment, the whole politics in the
country has become programme oriented.
The resolutions of Ahmedabad and the
resolutions of Bombay could be welcome
perhaps. Perhaps from the point of view of
language, it may be argued by the Leader of
the Opposition that the language of the
Ahmedabad is more radical.

AN HON. MEMBER : You* acceptit ?

SHRI M. M. DHARIA : It is not only the
language that counts. It is the determination,
it is the courage.it is the firmness behind that
language which is more material. The
Ahmedabad resolution, I am here to agree
with Mr. Mishra, said that pseudo-socialists
are worse than reactionaries but who are the
pseudo-socialists ? That also shall have to be
examined. Isit not Mr.
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[Shri M.M. Dharia] Morarji Desai who
opposed the nationalisation of the banks and
went to the length of saying ; 'We will resign
from the Cabinet if banks are nationalised* ?
Is it not Mr. Patil who, before the
Bangalore Session and at Bangalore, said
that if  the banks are nationalised the
Congress Party will stand divided? When Mr.
Patil contested from Banaskantha we
were aware that he was defeated in Bombay
and since the time he lost his seat for
Parliament* like a father who is in search of a
son-in-law for his daughter, he was in search
of a parliamentary constituency throughout
the country and to his fortune, he found a
constituency in Gujarat, [ agree with the
statements made by Mr. Jagjivan Ram and
Mr. Fakhruddin Ali Ahmed. They have their
own substanc and it could be seen that Mr.
Patil found a constituency with the blessings
of Mr. Desai because of his further asso-
ciation to come, in Banaskantha and there he
declared that till the end of his life, even
though a resolution had been passed by the
Congress Party in 1967 that the privileges
and the privy purses shall be abolished he
will not allow the party to implement the
resolution and the  programme. Now,
when Mr. Desai and Mr. Patil who opposed
the nationalisation of the banks and Mr. Patil
has opposed the abolition of the privileges
and the privy purses, when they passed a
resolution at the Ahmedabad conference that
the conference  welcomed the decision of
nationalisation of the 14 major banks and that
the conference reminded that the privileges
and the privy purses should be immediately
abolished, it is not out of their heart that those
utterances were given. This is hypocritical
politics about which we know very well.
These people are not having their hearts in
it and they cannot implement that resolution.
The resolution of the Ahmedabad
conference is only political. They want to
throw the dust of socialist language in the
eyes of the people and it will not be tolerated
by the country. As against that, the Prime
Minister and her colleagues do stand by the
resolutions that they have accepted in
Bombay or in the requisitioned meeting at
Delhi. A charge is levied that the Prime
Minister is a dictator. It is strange. Who
is a dictator ? Is it Mr. Nijalingappa and his
colleagues who had the audacity and courage
to dismiss the Prime Minister of the country
from even
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ordinary membership of the party or is
Madame Prime Minister the dictator ?

Mr. Deputy Chairman, Sir, when we made
a demand to have a requisitioned meeting of
the Congress Party and let the mojority
decide the fate of this party, because Mr.
Nijalingappa, Mr. Morarjibhai Desai, Mr. S.
K. Patil and others were sure that the
majority of the members of the AICC were
not with them, they threw away this requisi-
tion into the waste paper basket, and with a
minority vote they wanted to rule over the
Congress Party and to have the, reins of the
party in thier hands. It is these people who
have no faith in democratic order. They are
the dictators, and when Mr. S. N. Mishra
says that the Prime Minister is a dictator, it
does not lie in his mouth to say so.

He should rather examine his own leaders
and see as to how they have functioned in
this country. So, Mr. Deputy Chairman, it is
not this ruling party which consists of
pseudo-socialists. It is Mr. S. N. Mishra and
his party who are pseudo-socialists and
therfore I say that these repseudo-socialists
are certainly worse reactionaries. Further
more, Sir, in this country these pseudo-
socialists have joined hands with the
reactionaries, which is still worse and more
dangerous in this country. It is for the
progressive elements in the party, it is for the
socialist elements in the party....

SHRI S. D. MISRA (Uttar Pradesh) :
What about the D.M.K. with whom you
have joined ? We have not joined at least
with the Communists who have extra-
territorial loyalties and with communa-lists
like the Muslim League who were re-
sponsible for the partition of this country
and who said—

Fq & faur & orfeem,
2 & HiT fﬁ’f'.“.l*T |
You are in league with them. So let us not
raise political bogeys about these matters.

A7 e Ty AT | fAerferer

G T S EC G

(Interruptions) SHRI M. M.
DHARIA : Mr. Deputy Chairman, Sir, it is
very clear that so far as implementation ol
progressive programmes is concerned, we
would like to have the cooperation from
everybody. Whether h,
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is a socialist, whether it is the D.M.K. or
whether it is the Congress in the Opposition
we seek the co-operation from all.

SHRI BHUPESH GUPTA : But without
permit. No permit must be in your pocket.

SHRI M. M. DHARIA : Without permit.

SHRI S. D. MISRA : They get money
from Russia also.

SHRI M.M. DHARIA : Mr. Deputy
Chairman, my friend Mr. S. D. Misra should
blame his own party for joinig hands with
the Jan Sangh, the rank commu-nalists in
this country.

SHRI B. T. KEMPARAJ (Mysore) :
What about the D. M. K. ?

SHRI M. M. DHARIA : Mr. Deputy
Chairman, here also I would like to warn the
House that while accusing the D. M. K. let
us not forget the other bright social factors in
that party also, and if the D. M. K. have
adopted a progressive approach in this
country, let us not go on hammering over the
past but let us see to the bright future. If
good conditions could be created in this
country, all possible endeavours should be in
that direction, not in the direction of going
over past history.

SHRI S. D. MISRA : So far his philo-
sophy is good.

(Interruptions)

SHRI M. M. DHARIA : I hope all these
interruptions will provide more time for me.

MR. DEPUTY CHAIRMAN : No, no, the
time is very much limited for you and
therefore I should say that you should
continue your speech. Do not reply to the
interruptions.

SHRI M. M. DHARIA : This collaboration
between the pseudo-socialists and ihc
reactionaries has created the greatest danger
to our democracy and so this country should
be saved from, this danger. It is against this
background that we should look at the
progress that we have made and the progress
that we intend to achieve in future. When we
think of our progress, of our achievements,
let us not forget the basic tenets behind our
independence and the basic tenets for me are
the freedom of this country, the unity and
integrity of this
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country, secularism in this country,
democracy, and socialism. These are the
five basic tenets for which we have
achieved our independence, and these are
the five basic tenets for which we stand.

SHRI BHUPESH GUPTA : The sixth
becomes the President's Address. That is my
fear.

SHRI M. M. DHARIA : Or President's
election ? (Interruptions) I feel we cannot
forget the dangers that are being faced by our
democracy. Mr. Appan, who made bis
speech here, was full of emotions. I appre-
ciate his views and I do feel that in spite of
twenty-three years of our independence we
have failed in giving justice to the monori-
ties in this country, to the Scheduled Castes
and Scheduled Tribes. The distance between
the village and the marwada or chamarni has
not yet come closer. The wells have been
thrown open to them under the pressure of
laws but so long as our hearts are not open to
them it is no use and simply throw ing the
wells open to them will not serve the purpose.
Even  after twenty-three years of
independence, in several towns there is no
proper drainage system and the scavenger has
to carry the bucket of human excreta on his
head. So long as this continues, this in-
dependence has no meaning, this democracy
has no meaning. So long as that bucket is not
brought down from his head I will never say
that there is socialism or there is democracy
or there is independence.

So far as economic disparities are con-
cerned, [ have no time to dilate on it to day.
But we know that nearly thirty crores of
people in this country hardly get 50 naye
Paise per day. And how can we say that these
economic inequalities are just being brushed
aside? It is not so. They do exist in our
country today, and so far as these economic
and social inequalities exist in the county, it
is perhaps the greatest danger to our
democracy.

Similarly, Sir, let us not forget the problem
of the unemployed youngsters in this country,
whether educated or uneducated. To be
educated and to remain uneducated, they
now fall more or less in the same category
because of the unemployment facing both. If
to remain uneducated is a crime, to get
educated and become a qualified engineer is
also a crime now in this country. If this
continues, it is also a danger to our demo-
cracy.
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[Shri M.M. Dharia] Similarly there is the
growth of mono-polies including the press

monopoly. How can we forget that they
have retarded the whole progress in this
country ?

Now coming to the role of the Supreme
Court I feel that the Supreme Court in this
country has failed in realising the aspirations
of the country. I do agree that in a demo-
cratic structure our executive, our legislatures
and our judiciary are the three main pillars
But these three pillars are there to safeguard
the interests of democracy. And if any of
them is failing in thier duties, they are
creating a danger to our democracy, and I
must say here that the Supreme Court has
failed in realising the aspirations and the
needs of this country. And if they are creating
any hurdles in the achievement of our social
objectives, those hurdles shall have to be
removed. And if it is not done by tins
Parliament, it shall be failing in its own duties
and in rendering justice to the people. I do
understand the ideal of prestige and under-
stand that the prestige of the Executive, the
prestige of the Judiciary and the prestige of
the Legislature should be maintained. While
this prestige has to be maintained, let us not
forget that ultimately we want to maintain
and increase the prestige of the people at large
And if that cannot be done, this prestige is a
false idea, it has no meaning whatsoever.

SHRI BHUPESH GUPTA : I entirely
agree and I am very pleased to hear this.
Some sixteen or seventeen years ago this is
what we were saying here. I am very glad
that this is now applauded on the other side.

SHRI M. M. DHARIA : Sir, in this
country there are some parties like the
Naxalites who openly declare that they have
no faith in the Constitution and that they
want to destroy the Constitution with
violence I do feel that such forces can not
have any existence in the country and they
shall have to be banned and they shall have
to be ruthlessly crushed.

SHRI BHUPESH GUPTA : It is a most
unfortunate statement. Your Mr. Brahma-
nanda Reddy is supressing people like any-
thing. Blood and terror he has let loose in
Andhra Pradesh, slaughtering people, shoot-
ing them without trial. This is what Mr.
Brahmananda Reddy is doing in Andhra
Pradesh. And Mr. Sukhadia is doing the
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same thing in Ganganagar in Rajas than. I
think Mr. Chandra Shekhar and Mr. Dharia
should make a trip jointly to Andhra
Pradesh and Rajasthan.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : What is your CPI doing in West
Bengal?

SHRI BHUPESH GUPTA: Mr. Chandra
Shekhar was in West Bengal only the other
day—I saw in the papers. Now that he has
come back, for Goodness's sake, go to An-
dhra Pradesh and you see how in the name
of suppressing the Naxalites, terrorism is let
loose by Mr. Brahmananda Reedy and by
Mr. Vengal Rao, the Home Minister of
Andhra Pradesh Government. People are
brought out of houses and shot. I am sure
you would not support such a thing.
(Interruptions) You will say yourself that the
hooligans of Andhra Pradesh Government
should not be encouraged.

SHRI KOTA PUNNAIAH (Andhra
Pradesh) : How can order be maintained ?

MISS M. L. M. NAIDU (Andhra Pra
desh) : Sir, how can he say

MR. DEPUTY CHAIRMAN : No
Interruptions please.

SHRI KOTA PUNNAIAH: Mr. Bhupesh
Gupta has said incorrect things about the
situation in Andhra Pradesh. Let me ex
plain. I ask this : what are the Comm
unist Governments doing in Kerala and
West Bengal ? Do they want to maintain
law and order in West Bengal and Kerala
or not ? The Andhra Pradesh Govern
ment also

SHRI BHUPESH GUPTA : If anybody
commits a crime put him on trial but what
the Andhra Government police, the Reserve
police and the special police are doing is
that they are going to the peasants' homes,
taking them out and shooting them and then
saying they died in encounters. That what is
taking place there.

MR. DEPUTY CHAIRMAN :
right. No more interruptions. Mr.
will continue now.

SHRI KOTA PUNNAIAH : Sir, I chal-
lenge that; it is wrong statement.

MR. DEPUTY CHAIRMAN : Will you
please sit down ?

It is all
Dharia
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SHRI NIREN GHOSH (West Bengal) :
No ; it is fully correct. You are physically
exterminating people there.

MR. DEPUTY CHAIRMAN : Mr. Niren
Ghosh, will you please sit down ? Nobody
should speak now. Only Mr. Dharia will
cotinue.

SHRI M. M. DHARIA : Sir, I do appre-
ciate the interest being shown from all
corners of the House.

MR. DEPUTY CHAIRMAN : But they
are taking up your time.

SHRI M. M. DHARIA : Whatever the
position, I do say that such parties or such
forces...

SHRI BHUPESH GUPTA : You have not
said a word about Shiv Sena.

SHRI M. M. DHARIA : ...who have no
faith in the Constitution and who want to
destroy the Constituion with violence shall
have to be banned in this country, shall have
to be crushed with a heavy hand. I am not
prepared to compromise on this issue. At the
same time I want to warn this Government
that people are becoming victims of such
Naxalite movements because thier legitimate
demands their Igitimate grievances are not
being redressed. If they are not going to get
the basic minimums for life in the country
and if they become victims of Naxalite
movements the Government also has its
responsibility and therefore the Government
shall have to take immediate measures to see
that their grievances are immediately
remedied.

Besides, the rate of growth of population
in this country is also a danger to democracy.
Every minute this country produces 30 chil-
dren and during my speech of 20 minutes
this country has prccuded about 600 children.
It is really very difficult to solve this problem.
At the same time the apathy of intellectuals
and the failure of the socialist forces to come
together is also a danger. It is really strange
that when the reactionaries, when the pseudo-
socialists are coming together and getting
integrated the socialist forces in the country
stand disunited, stand disintegrated. I would
like to appeal through you, Sir—I have read
the Address of the President and I feel that
there also is an appeal to the country that all
the socialist forces
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should come together and get integrated for
the implementation of our socialist
objectives.

There is one more aspect and that is the
strained relations between...

SHRI BHUPESH GUPTA : You go to
the Chairman's Chamber.

(Interruptions)

SHRI M. M. DHARIA : I will not go to
the Chairman's Chamber for that I will go to
the people's Chamber. If the leaders do not
come together I wil go to the people.

MR. DEPUTY CHAIRMAN : Mr. Dha-
ria, you have taken 21 minutes.

SHRI M. M. DHARIA : I shall now be
winding up.

Coming to the strained relations between
States and States and between the Central
Government and the State Governments I
feel that these matters can be amic; bly solved
on the basis of certain principles. In this
connection I may mention the dispute bet-
ween Maharashtra and Mysore. I am really
pained when all kinds of remarks are made
about Maharashtra. Maharashtra does not
intend to grab any territory. We only want
what we can get in justice based on some
principles, on the basis of village as units
and also the desire of the people which is
material. On the basis of these principles
what we demand is mere justice. We do not
want this territory or that territory. Maha-
rashtra does not want to be expansionist
unnecessarily nor does it want to grab any
territory which is not being liked by the
people there. When all sorts of arguments
are being put forward by my colleagues I
feel really very sorry. Here we shall have to
apply certain principles. While doing this I
feel that the Government shall have to take
some drastic decision.

So far the right to property has been a
fundamental right in our Constitution but this
Government shall never be in a position to
implement the socialist programmes if the
right to property continues to remain a
fundamental right. The right to property
cannot be a fundamental right in any socialist
country. But that does not mean that we want
the family unit to be broken up. Whatever is
below ceiling whether in urban area or in
rural area is protected and we shall
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iShri M.M. Dhariaj nave nothing to do
with it but above ceiling, the ceiling to be
prescribed by Parliament, whatever is there
with any body it belongs to the State and not
to any individual. Capital grows not because
of money; it grows out of the labour and
sweat of the people and the society has every
right on that capital. It is in this background
that the Government shall have to come
forward immediately to accept Mr. Nath
Pai's Bill and to see that the right to property
is no more a fundamental right in the
Constitution so that we can go forward with
the implementation of our socialist
objectives.

Similarly, the bureaucracy has become a
great hurdle on our way and I feel that the
bureaucratic set-up of this country has to be
changed. Those who have faith in the so-
cialist objectives and those who are loyal to
Parliament they alone should be the persons
who are allowed to handle the matters; and
none else. Those who have created their own
vested interests cannot serve the country;
they cannot serve the society, and they
cannot have any place in our services.

SHRI NIREN GHOSH : Do you propose
to undertake a probe to weed out the anti-
democratic elements ?

SHRI BHUPESH GUPTA : What about
the ICS ?

SHRI M. M. DHARIA : Coming to parti-
cipation of labour in management—the hon.
Minister of Labour is present here— we have
been saying all the time that there should be
participation of the workers in the
management. But where is the participation
of workers in the management in spite of ail
our slogans ? We have failed in implementing
this idea of ours. A new era is being
introduced in the country and the labourers,
the workers and the expert, those who are
prepared to work in any field they should all
get due participation in the respective
managements. That decision shall have to be
taken immediately.

SHRI BHUPESH GUPTA : Mr. Dharia,
say one word about Shiv Sena.

SHRI M. M. DHARIA : I have made it
very clear....

MR. DEPUTY CHAIRMAN : Let him
continue his speech.

[RAJYA SABHAJ
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SHRI M. M. DHARIA ....0n  many
occasions that these parochial senas should
have no place in the country. But at the same
time let us not forget why the parochial senas
have come up in the country. It is because of
the local grievances remaining unattended. If
the problem of the educated unemployed
youngesters is not solved the senas are bound
to remain in the country. If we want to do
away with these senas we must have some
concrete approach to this matter. Otherwise
simply by your saying you cannot do away
with Shiv Sena or any other sena. So far as
the backward areas in the country are
concerned, there is a volcanic situation.

SHRI BHUPESH GUPTA : You are mild
on Shiv Sena !

SHRI M. M. DHARIA : Mr. Deputy
Chairman, these backward areas shall have
to be given priority. On many occassioris 1
have been making a reference to the Kon-kan
Railways but it is most unfortunate that in
spile of repeated demands, in spite of
repeated assurance by the hon. Minister,
nothing is being done to implement that as-
surance. Even in this Budget 1 do not find
anything. It is the poor third class passengers
who are being charged more, Those who are
clinging to the railway trains in Calcutta and
Bombay, if they are to be taxed more, we
shall be doing a great injustice to them. They
do not get even room in the third class
compartments.

I demand today that the taxation, the
increase in the third class passenger fare
should be removed immediately from the
present Budget. This is my demand and we
shall raise this demand in our party.

MR. DEPUTY CHAIRMAN
resume your seat.

SHRI M. M. DHARIA : I am thankful to
you for giving me this opportunity. I would
only say that this country is making new
history. It is for us to play a historical role in
this country. Let us not lag behind. There may
be many obstacles in the way from pseudo-
socialists or the cemmun-alist forces. They
shall have to be faced courageously. This is
the piece of advice rendered by the President.
This is the affirmation of the Government and
we all shall have to stand by it. Thank 'you
verv much.

: Please
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SHRI BHUPESH GUPTA : The only
thing is that Mr. Dharia is very soft to the
Shiv Sena. You should have spoken
strongly against the Shiv Sena.

SHRI K. P. MALLIKARJUNUDU
(Andhra Pradesh) : Mr. Deputy Chairman,
the President's Address can be compared
to the findings of a doctor who is unable to
prescribe remedial measures. What is the
most serious problem that is now confron-
ting our country ? In my opinion, the most
acute problem is the problem of unemploy-
ment. The elementary duty of any civilised
government is that it should be able to give
employment to its people. If any Govern-
ment fails to give employment to the people
and fails to feed the people, it has no right
to exist. Our Constitution, in the Directive
Principle in article 39, lays down as
follows:—

"The State shall, in particular, direct its
policy towards securing:—

(a) that the citizens have the right to
an adequate means of livelihood;".

It enjoins on the Governmet that it should
be able to provide full employment to all
people. What has the Government done so
far ? 1 wish to know whether any com-
prehensive survey of the problem has been
made. I wish to know whether any investi-
gation was carried out by the Government
to assess the magnitude of the problem. So
far as I know no such thing was done, but I
would like to give somefacts and figures
from the figures supplied by the
Government. From the Indian labour
Statistics of 1969 published by Ministry of
labour I am able to  gather  certain
figures.

[THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) in the Chair]

These figures are based on returns supp-
lied by the various employment exchanges.
The number of applicants on the live
registers at the end of 1953 was 5,22,316.
At the end of 1968 the figures is
30,49,823. These figures, I must submit,
relate only to persons who got their names
registered in the employment exchanges.
What about the persons who did not get
their names registered? 1 believe their
number must be far larger than this. Apart
from that [ may also submit that there were
certain figures given by the Chief of the
Manpower Division. He says
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that there -ire now 57,000 engineers un-
employed and it may go up to one lakh by
the end of the Fourth Plan. This is the
magnitude of the unemployment problem.
There is unemployment amongst the educa-
ted and the uneducated. There are the
unemployed amongst the skilled and
unskilled. There are unemployed amongst
the technical and non-technical personnel.
That is the problem which is facing us and
we have gotto deal with it effectively.

I am sorry to say that the President's Address
has only a faint and hazy realisation of the
magnitude of the problem. I may be asked :
What do you suggest for giving relief to the
unemployed ? I would at once say that the
unemployment problem can be relieved by an
increase developmental works. How  can
these developmental works be under-taken.
They can be undertaken by an increase in
investment. Unless we increase the rate of
investment, it is not possible to undertake
any developmental programmes on a
large scale. Then the question arises, how
is adequate investment secured ? It can be
secured, according to me, in tWo ways.
One is by saving and the other is by deficit
financing or created money We have seen
die dangeis of created money During the three
Five Plans we have seen how deficit
financing or created money has worked havoc
by raising the prices. I may be permitted to
say that the deficit financing, which pumped
money, on a large scale, into circulation,
was mainly responsible for the rise in the | .vel
of prices. It may be noted in this connection
that between 1950-51 and .1969-70 the moeny
supply went up by 200 percent, but the
nation product, at constant prices, rose only
by 90 percent. What is the  result ?
The result is high prices. When I say these
things I should not be misunderstood that I
am opposed to the principle of deficit
financing or created money, I know that some
amount of created money is necessary in a
developing economy but it should be resorted
to with great caution and with the necessary
reservations, il the created money is
employed in  proje is which produce
consumer gcods, it will no be harmful. If it
is employed in projects w a short geslaicn
period, than aiso it may not be dangerous.
But if it is employed in projects which
produce capital goods, it would cause
inflation. That is what has happened dui mg
the three Five Year Plans.
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[Shri K. P. Mallikarjunudu.] So, we
must guard against the dangers which were
posed in the three Plans, when we had
pumped a lot of money into circulation.

Then, Sir, there is another method by
which investment can be secured. It is by
way of foreign assistance of foreign loans, but
I may at once say that this method has got to
be discarded. We do not want to depend any
further on foreign assistance. We should
reduce, as far as possible, our dependence
on foreign assistance. That being the case, I
cannot recommend foreign assistance as a
source of investment.

Then, Sir, I can think of another method
by which investment can be secured. That is
the method by which the public undertakings
can be made to yield profits. The
performance of the public undertakings, so
far, is very dismal. Instead of creating
profits, instead of yielding profits, the 'public
undertakings are running at a tremendous
loss.

Then Sir, what about the public under-
takings ? How are they faring '? That is a
question to be answered. I can answer that
question by a reference to the figures supplied
by the Annual Report on the working of the
Public Udertakings for 1967-68 issued by the
Ministry of Finance.  According to those
figures the Hindustan Steel is shown as a
separate category and 54 other running
concerns are shown in a different category.
What is the position ?  The position is
this ? The investment made up 31-3-68 in
Hindustan Steel was Rs. 1220-37 crores.
What is the position of profit and loss ? Itis
a loss of Rs. 122-44 crores. On an investment
of Rs. 1220-37 crores we have only a loss of
Rs. 122 -44 crores. What about the other 54
concerns ? The total investment is Rs. 2010
crores and the loss is Rs. 127. 23 crores. That
is the position. We have invested on the whole
in the public sector an amount to the tune of
Rs. 3500 crores, and what is the return  we
got ? We got a loss of Rs 250 crores in
addition to the loss of interest we suffered on
the capital invested.  That is the position.
When [ say this I shouls not be understood as
being opposed to public sector. I am in
favour  of public sector. I want the public
sector to grow and function properly and effi-
ciently. But what I complain of is the in-
competence with which these public under-
takings are managed. My only objection is
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to the incompetent management of this
Government so far as the public
undertakings are concerned.

So, even when we take these resources into
consideration, namely, the resources that
can be made available by the public sector
undertakings, even those resources are not to
be found, they are not available at present.
That is the miserable position.  Then the
only course left to us is domestic savings.
Is there any possibility of securing domestic
savings on a large scale ? It is not possible
because of the high price level. So long as
the prices are not brought down it is not
possible to  secure proper savings. That is
the present position. In this connection
with  regard to price level also I
might submit that during  the first three
months of the current busy season, from
1969 November to 1970 January,
wholesale prices rose by 4 per cent; over the
whole year ending January 1970 the whole-
sale prices spurted by 7 -2 per cent; food arti-
cles by 7-8 percent; industrial raw materials
by 17 -2 percent. That is the price position.
Under these circumstances when the Govern-
ment is unable to control prices, how caD
the Government expect to make any savings
on a big scale ?  So. the present position
brought about by the Government's manage-
ment is we are left with very little scope for
securing any investment on a proper scale.
Hence I submit that the management of the
economic affairs of the country is very
unsatisfactory and very disappointing.

Coming to the political front—I do not have
much time and I shall conclude very soon—so
far as the political front is  concerned, my
leader put forth very able arguments the other
day when he opened the debate. I need not
traverse the ground all over again, but the way
in which the Governments are formed in U.P.
and Bihar shows that there is the hidden hand
of the Central Government  behind  those
happenings. Of course I know that the
Government has denied that, but anybody
who can read between the lines can easily
understand that there is the hidden hand of the
Central Government behind these moves and
the Government is really responsible for sub-
verting the democratic procedure. I do not
want to elaborate that point because the time at
my disposal is very short. I just make a
reference to that aspect of th* matter.
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On the political front it is a miserable fai-
lure. The Government has acted in such a
manner that the democratic conventions and
the constitutional apparatus are thrown to
the winds.

Coming to the international front also I
can submit that the Government is a failure.
They say it is a policy of non-alignment that
the Government is following. I fail to
understand how it is really a non-aligned
policy. Let them examine their own hearts and
say whether they are really following strictly
a non-aligned policy. I fail to see that it is
really a non-aligned policy.

So, on any account, on the economic
front, on the political front, on the inter-
national front, [ have no doubt in saying that
the Government has failed miserably and it
has no moral right to govern the country.

SHRI M. P. BHARGAVA (Uttar Pradesh)

Mr. Vice-Chairman, the President's
Address provides an opportunity to the
Government to detail their achievements
during the year and also to indicate the
future programme. I do not know how far I
can go in welcoming the President's Address
this year. If it is simply a statement of
Government's policy, I have nothing to say,
but from a dynamic President I expected that
he would project his own image also into the
President's Address and would tell the
reality of the situation as it exists in the
country today. I am sorry to say that that
aspect has not been put into the President's
Address.

Coming to the glaring omissions, I must
say I am really very sorry that no mendon
has been made in the President's Address
about the sad demise of our revered Presi-
dent, Dr. Zakir Husain, who died last year
after delivering his last President's Address.
If I may say so, he was the unifying force in
the country after the elections of 1967. He
was the embodiment of Indian -culture,
Indian traditions, Indian manners and
whatever is good in the country, and a
Government which has not the courtesy to
make a mention about the demise of such a
great soul cannot be excused. That is my
grouse number one with the Government, and
I hope that the Prime Minister when she
replies to the debate will make amends for
this lapse on the part of the
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Government. I said he was the unifying
force. The country is well acquainted with
the forces which came up after the fourth
general elections in 1967, and it was consi-
dered very doubtful if the ruling party, the
Congress, would be able to muster majority
to win the Presidential election.

But it was because of the personality of
Dr. Zakir Husain and because of the united
manner in which the ruling party acquitted
itself that the Presidential election was won
easily. He was in fact, by his indirect
method, by advising the Prime Minister and
the Government from time to to time,
keeping a balanced view of all the things and
he did not hesitate to advise the Government
wherever he thought that the Government
was going wrong. That was the impact of
Dr. Zakir Husain, the late President. After
his sad demise, forces which were unable to
play their part during his life-time were
unleashed and the trouble started in the
country.

Mr. Mohan Dharia, my friend, has made
out a case as if the entire blame for the ills
of the country are at the door of certain
people. My friend, the Leader of the
Opposition, Mr. Shyam Nandan Mishra,
tried to make out a case that all the ills of
today are due to the acts of the Prime Minis-
ter and the ruling party. I am one of those
who will say that the ills of the country are
due to both and they are more due to the
self-seekers, the job-hunters and the oppor-
tunists in both the parties, in both the
groups.

I must pay a compliment here to the
Prime Minister for the way in which she has
handled the affairs of the country. What to
talk of a woman, even a strong man would
have collapsed under the strain and stress
which the Prime Minister has had to undergo
during the last eight to ten months after the
Presidential election. But it must go to
her credit.. .

SHRI S. D. MISRA : No compliment to
her.

SHRI M. P. BHARGAVA : I am coming.
Will you bear with me ? She has acquitted
herself most courageously; most boldly she
has tried to put the country on the path of
progress. That cannot be denied.

Now, coming to the events of last year
after the death of Dr. Zakir Husain,
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[Shri M.P. Bhugav;'.] lei us see how
(he various events happened and who is to
be blamed for what. First of all, came the
question of sounding the various candidates
for Presidentship unofficially by the
Congress President and by the Prime
Minieter. Both were within their rights to
sound the various candidates. The Congress
President, as the leader of the ruling party,
had every right to find out who was the most
acceptable candidate for the high office. The
Prime Minister is the head of the
Government; she has to deal every day with
the President, and she was also within her
right to sound the various candidates for that
high office. Now, my first grouse is that
they were both acting independently as if
one had nothing to do with the other. The
Congress President thought that it was
entirely within his jurisdiction to choose the
candidate and the Prime Minister thought that
it was entirely within her discretion to
choose the Presidential candidate. That is
where the misfortune of the country started.
I would have expected that people placed in
very high position would be more accomo-
dative, would try to understand each other
much better than those whom they expect
will alwayi act in the right manner wherever
they functioned.

Then what happened? We had the Farida-
bad Session. There were pronouncements on
behalf of (he Prime Minister as well as the
Congress  President. None of those
pronouncements indicated any of those
steps which they had to take performance by
subsequent events. Both were thinking as if
the country would be wailing for things to
happen. But they did not realise that the
country was on the march, that people's
aspirations had to be fulfilled and therefore
there was no time for guessing, there was
no time for delay, and things had to move if
the aspirations of the people were to be
satisfied and fulfilled.

Then came Hie actual selection of the
candidates for the office of the Rashtrapati
the President. Then they met at Bangalore.
Here I must say that decisions should be
taken by mutual consultation, by sounding
every member of the Board. These are not
the occasions when decisions could be taken
by a majority vote and no heavens would
have fallen if the request of the Prime
Minister were accepted and the decision
had not been taken at Bangalore, There
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was plenty of time to take a decision calmly
fand coolly after consultation on return from
Bangalore. That, in my personal opinion, is
The first mistake of the Congress President and
his associates who thought that it was their
right to chocse start Ihe Presidential
candidate. It is nobody's monopoly in any
organisation to assert his will or her will over
others. Things must be above board in all such
circumstances by mutual consultation and that
has been the tradition of the ruling party of
whose office I happened to be in charge for
long, long years and I know how the
candidates for the Presidential election were
selected in 1952, 1957...

SHRI HAMID ALI SCHAMNAD
(Kerala) : On a point of clarification.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : His speech should
not be disturbed.

SHRI HAMID ALI SCHAMNAD : The
part of his speech ...

SHRI M. P. BHARGAVA : I am talking
of the course which brought misfortune to
the country.

SHRI HAMID ALI SCHAMNAD : The
hon. Member was referring to the selection
of candidates for Presidentship. Is it a sub-
ject-matter which could be discussed here?

SHRI M. P. BHARGAVA : I am no<
surprised at the hon'ble Member. He has;
just come new. He is not acquainted with
the practices and privileges of this House.
By and by he will come to know of this.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Mr. Bhargava,
you have a limited time.

SHRI M. P. BHARGAVA : I would like
to have my full half an hour. Vou cannot
discriminate between a Member and a
Member. I have as much right as anybody
else has to speak.

THE VICE-CHAIRMAN
AKBAR ALI KHAN)
giving all Members \5 minutes.

(SHRI
We are

SHRI M. P. BHARGAVA : To the party
Members. [ am not a party Member I am
an independent Member.
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SHRI S. D. MISRA : He is a Member of
an independent party. Give him some more
time.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) ; I will give you 20
minutes.

SHRI M. P. BHARGAVA : Mr. Vice-
Chairman, I will take 30 minutes and not a
second more. So, Sir, [ was talking about the
selection of the candidate. Somehow, rightly
or wrongly, this selection was made. Even the
Prime Minister agreed to that and she agreed
to file the nomination. Now it is here where I
differ. Have you ever heard in the history of
the world that a Prime Minister files the
nomination of a candidate adopted by the
party and then takes a volte face and then
works against that candidate for another
candidate? That is my grouse. I can say from
my experience that she had a clear mind but
it is her advisers who are to be blamed. In the
whole impasse, I must say, that it is the
advisers of the Prime Minister, whether in the
Government or in the Organisation, who are
misleading her, and if I do not strike a
personal note, that was the reason why I had
to leave those benches, and when the split
took place I retained my seat thinking that I
have been elected by the Congress and I shall
discharge my duty as a good Congressman,
under discipline. But pinpricks started from
the so-called lieutenants of the Prime
Minister, some asking me . ..

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : You can have your right to
speak on any subject. But this thing occupies
a very small place in the Presidential
Address.

SHRI M. P. BHARGAVA : Mr. Vice-
Chairman, 1 am speaking about the mis-
fortune of the country, how the present state
of affairs has come about and who are the
people responsible for it.

AN HON'BLE MEMBER : It is irrele-
vant.

SHRI M. P. BHARGAVA : I am not
speaking anything irrelevant. You, Sir, have
every right to stop me if 1 am irrelevant.
But I have certainly a right as a citizen of
this country to project what is good for the
country and what is bad for the country.
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SHRI N. K. SHEJWALKAR : Analyse
the causes also.

SHRI M. P. BHARGAVA :1ltis the
misfortune of the country that the leaders
have betrayed us. What happens today is a
crisis of leadership and nothing also. People
have always responded to the call of
leadership. Whether it was in 1962 or in
1965, they responded and they responded
magnificently. Hut the common man finds
himself helpless today. He does not know
what to do. He is being told by slogans that
such steps are being taken for his benefit.
But what is the actual benefit? He is
concerned with the rctual benefit.

I am not against the public sector. I have
always advocated the public sector. But I
am not for mismanagement in the public
sector. I am not for spending money through
the drain in the public sector. Just think if
the public sector was correctly managed and
even if we got 6 per cent, interest on the
investment in the public sector, the entire
economy of the country would have been
different. May I ask the Prime Minister and
her Government what steps are being taken
to see that wastage in the public sector is
stopped, that the public sector is better
managed, that the public sector becomes
productive, that the public sector gives
return for the money invested therein. These
are the things which should have the
attention of the Government. But how can
these things have the attention of the
Government when all the energy of the
Government is all the time engaged in .. .

SHRI S. D. MISRA : Toppling.

SHRI M. P. BHARGAVA : .. Do
not talk of toppling. For that I will require
some other occasion— in keeping oneself in
the Chair, in scheming how to avoid a mid-
term  election, how to topple this
Government, how to topple that Govern-
ment. These are some of the things on
which I Will speak some other time. Today
I am talking only about the country.

Now, Sir. if sane people analyse the
present situation then the only solution to
save the country in my personal opinion is
not to practise hypocricy but to come out
with open coalitions. If the Congress(O) say
that tb.ey_sb.ould go with the Jan Sangh
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[Shri M. P. Bhirgv.l.] and the
Swatantra, they should openly form an
alliance and say that those going on the
rightist lines will do this. And if the ruling
party think that they should have a coalition
of all the leftist forces, let them openly say
that they are for forming this coalition.
Before we go in for the mid-term polls let
there be clear-cut combinations.

SHRI OM MEHTA (Jammu and
Kashmir) : We do not want to go in for
mid-term polls.

SHRI M. P. BHARGAVA : You cannot
help it whether you like it or not. Therefore,
let them leave this hypocricy, taking the
support of the D. M. K., the Akalis, the
Muslim League, the C.P.I, or the C.P.(M)
in West Bengal. Let us stop this hypocricy.
Let us be true to ourselves and let us come
out with what we believe in. Tell the
country that these are the two parties and
they can choose between the two, one, the
Congress (O) coaliton and the other.
Congress (I) coalition. Let the country
decide as to who will govern the country.

SHRI BRAHMANANDA PANDA
(Orissa) : Whom will you choose?

SHRI SRIMAN PRAFULLA GOA
SWAMI (Assam) : He himself has not been
able to select a party.

SHRI M. P. BHARGAVA : Mr. Go-
swamy knows what pain 1 am suffering
from. It is impossible for any right-thinking
man to align himself with this party or that
party which I have already described as
opportunist. Nobody cares for the good of
the country. I am not going to align myself
with any of these parties unless they clear
out this cloud which is over the country.

Coming to another thing, we say that
our policy is of non-alignment.

But what is happening? If we read the
President's Addresses for the last 10 years
or more, we find that all the important
Heads of Government who visited this
country and the countries where our Presi-
dent went are mentioned. This time I find
that the only mention about it is : "We have
had the privilege of receiving many dis-
tinguished Heads of States and Govern-
ments in our midst." No mention has been
made of the first visit of the President of
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the United States of America during 1969.
Why ? Are we afraid of anybody in mention-
ing it? The Shah of Iran was mentioned by
name in last year's Address and the King of
Afghanistan was mentioned in the Address
of the year before last. Is the President of the
United States of America such a tiny figure.

SHRI OM MEHTA : That was not an
official visit; it was a passing visit.

(Interruptions)

SHRI M. P. BHARGAVA : I am just
pointing out the omissions. So this should
have found a place.

SHRI BHUPESH GUPTA : If he is such a
big man, he does not need to be mentioned.

SHRI M. P. BHARGAVA : Well, I am
glad if you accept that.

Then, we talk of non-alignment. But we
are not prepared to recognise Israel. Why ?
Because we are afraid that the Arabs may
get angry with us.

SHRI JOACHIM ALVA (Nominated):
The Arab-Indian trade is over Rs. 1,000
million while the Israel-Indian trade is Rs 3
million.

SHRI M. P. BHARGAVA : We are not
prepared to recognise Formosa. Why ?
Because China will get angry.

SHRI JOACHIM ALVA : Israel must
first get out of Arab lands.

SHRI M. P. BHARGAVA : Formosa is a
member of the United Nations and it is not
only a member of the United Nations, but it
is a permanent member of ihe Security
Council. Who are ang'y there ?

SHRI BHUPESH GUPTA : Everybody.

SHRI M. P. BHARGAVA : Even then
you are not able to dr've her out.

SHRI NIREN GHOSH : That is a dis-
grace for the U. N.

SHRI M. P. BHARGAVA : Now. my
friend Mr. Dharia mentioined about the
Supreme Court. I have the greatest respect
for the Supreme Court. Let us not blame the
Supreme Court for not managing our things
properly. Let us be clear about the
demarcation of the
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jurisdiction of Parliament and of the Sup-
reme Court. It is for the Parliament to
legislate and it is for the Supreme Court and
o.her courts to interpret. Nowhere has the
Supreme Court said that you have no power
to nationalise. They have not said that. What
they have said is, it is discrimination
between banks and banks. It has been
formulated by your Law Ministry for which
I have not very much respect. We see every
day what is happening about the legislations
proposed by them.

SHRI S. D. MISRA: They give political
interpretation.

SHRI M. P. BHARGAVA : For the
inefficiency of your Law Ministry, do not
have a fight with the Supreme Court. It will
be a sad day for this country if the indepen-
dence of the judiciary is tampered with or if
the courts are not allowed to function in-
dependently and in their own right and
jurisdiction.

SHRI JOACHIM ALVA : I think you
know that a former Chief Justice of the
Supreme Court accepted a party from Shanti
Prasad Jain on his sixtieth birthday.
Accessibility and corruption.

SHRI M. P. BHARGAVA : Mr. Alva
knows that there are black sheep everywhere.

SHRI JOACHIM ALVA : I can give a
thousand instances. We want our judges to
be incorruptible.

{Interruptions)

SHRI NIREN GHOSH : We know a
person was made a judge of the Supreme
Court upon the insistance of the Birlas
superseding 12 judges.

SHRI M. P. BHARGAVA : Do you want
to say that exceptions prove the rule ? Now,
on the one side the Government talks of
appointing a Commission of Inquiry for
Birlas and on the other, they take out a
licence granted to Birlas in 1966 for the Goa
fertiliser plant and renew it nnv. Is it a
consistent position ? Will you condemn the
Government for this one ret of giving a
licence to Birlas ?

SHRI NIREN GHOSH :
demned.

I have con-

SHRI M. P. BHARGAVA You can not
condemn a whole Government for one act.
These things will happen, have
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happened and will continue to happen,
whatever safeguards you take.

SHRI SRIMAN PRAFULLA
GOASWAMI : Like Caesar's wife, the
judges should be above suspicion. There
should be no exception.

SHRI M. P. BHARGAVA : I agree 100
per cent with Mr. Goaswami that jucges
should be above board, above suspicion.

SHRI BHUPESH GUPTA : But there are
so many seducers around that even Caesar's
wife cannot remain above suspicion.

SHRI M. P. BHARGAVA : But (here is
nothing to show suspicion at present.

Then about two small points. One is about
black money. I have been pressing on the
Government that demonetisation should be
thought of. Am I to understand that the
Government is afraid of demonetisation ?

SHRI NIREN GHOSH : Yes.

SHRIM. P. BHARGAVA Orisit
because it will affect politicians who seem
to have got a lot of black money ? Is that
standing in the way of demonetisation ? Let
demonetisation take place, whether it affects
A, B or C. We have to look to the interests
of the country, and not to the vested
interests of A, B or C.

Finally before I sit down, I want to say a
word about bureaucracy. My views on the
subject are known to the House. Unless we
bring into check the bureaucracy, the
country will never progress. The sooner we
take steps to bring the bureaucracy under
control, the better it will be in the interests
of the country and for the benefit of the
common man in general.

DR. DEBIPRASAD CHATTOPA-
DHYAYA (West Bengal) : Mr. Vice-
Chairman, Sir, we have been listening to
scores of lectures, some short and some
lengthy. In some of these lectures we have
been listening to frequent references to some
people's glorious past to cancel their in-
glorious present. Some people were speak-
ing under the impression that the strength of
voice compensates lack of reason. But I thi
k we should fake this issue, the issue of the
President's Address, rather seriously and not
from a sectarian point
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[Dr. Debiprasad Chattopadhyaya.] of view.
It is a national issue and it should be
approached from a abroad point of view and
not blurred by passion and obscured by
unreason.

I think the President's Address is remark-
able for certain new features. The president
has pointed out that ihrce parameters for an
assessment of our economic policy should be
taken into account And those three
parameters are known to us; increased
production, better distribution of wealth and
income generating opportunities. These three
points are very important points. Directly and
indirectly they touch upon the lot of the
whole masses of the country. It has been
often said that nothing has been done by the
Government. But the Economic Survey just
published two days makes it absolutely clear
that our economy is now prepared for a new
breakthrough. And it is possible now that we
will embark upon a commendable rate of
growth, namely, 5\ per cent. I am sure this
rate of growth is not satisfactory. We should
try to increase the rate of growth further. We
should try to make the rate of growth as high
as 7 per cent, to say the least. The resources
that will have to be mobilised for this rate of
growth are enormous and we know we are
indeed a very poor country. But unless we
can mobilise and properly utilise our
resources, the rate of growth envisaged in
theory will not be practicable. And having
regard to this important thing the
Government has nationalised the banks. It
has often been said and said unfairly that this
nationalisation of banks is a party issue and
that it has been utilised for partisan ends. But
those who say this either do not understand it
or they deliberately distort the facts of
national importance. We are all aware that
India is not the India we see either inside this
House or outside in the cities, ws all know 82
per cent of the population of India is living in
the countryside and we should do certain
things to improve their lot. And if we fail in
that respect, all our tall talks and all our
planning are absolutely of no use except as an
academic exercise in futility. The problem of
agriculture is the main issue. As you know,
unless agricultural income goes up, the
purchasing capacity of the agrarian people ,”
.tnaot go up, our ejona.nic planning will
come to a naught and it will bear no fruit.
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And we know that something in this respect
has been done by the Government. We know
that when we achieved freedom, that is,
around the year 1947-48,the total agricultural
production in the country was of the order of
50 million tons. Now it has gone up to 100
million tons. It means a cent per cent
increase. But always in our zeal to criticise
the Government, often swayed away by
passion, we fail to see the broad fact, the fact
touching upon the lot of the people; by
people I mean the 82 per cent of the people
living in the countryside, that is India proper.
So, a cent per cent rise in our agricultural
production is not a meagre achievement
although the Government has not
achieved the main target in some respects.
But swayed away by our passion, we should
not fail to see what has been achieved by the
Government. And it has also to be noted that
in the last three years the areas under high
yielding variety of paddy or other cereals
that have been brought under cultivation
are vast. This is also commendable. It was
only 1 '9 millions hectares in 1966-67. Now
it has gone up to as high as 9 million
hectares. This sort of figures are indeed very
relevant now. This only shows that the log of
the people, the people of the countryside who
are in majo" rity, almost in absolute majority,
has improved and the people have been
benefited by the measures taken by the
Government in the field of agriculture. We
know and it has been rightly emphasised in
the President's Address that agricultural
production should be given priority. In the
order of priorities it has been given the first
priority. But sometimes it is confused with
radicalism in politics. Whenever we say that
an agricultural revolution should be achieved,
some people feel panicky and think that it is
political radicalism. You are aware that in
Japan there has been an agrarian movement
aimed at higher and quicker production. An
agrarian movement was launched by none
other than McArthur whom I should think
nobody will go to Ox6 length of
characterising as a radical man in politics.
Even in Taiwn. The other d ty our
honourable friend, Mr. Dahyabhai Patel,
was referring to Taiwan.  Taiwf n is not a
very progressive country so far as politics is
concerned. B it in agricultural production
it has got something to teach us. We have a
lot to learn from the models of Japan and
Taiwan in agricultural



181 Motion of Thanks

production. When we criticise the Gov-
ernment we should bear in mind one very
important factor, a unique factor, that
nowhere in the world do you find such a
large population. If you want to compare
China with us, you should remember one
thing; the total cultivable land in China is
much greater than that in India. The pressure
on the cultivable land in India is un-paralled
in the world. Moreover, there are other
difficulties. As you know, we have a multi-
party system. We have Opposition here. We
have trade union movement here. There are
such other restrictions under which we have
to work. Given all these restrictions it is
natural that some of our targets of production
in the industrial field or in the agricultural
field we have failed to achieve. It is really a
sad thing that we have failed to achieve the
targets which we have envisaged ourselves.
But while we should not blindly criticise the
Government on the score, we should bear
mind the restrictions, the limitations, the
conditions, under which we have to work.
And these are conditions which are created
by those very people who criticise the Gov-
ernment for its failures. Now, it is very
gratifying to note that the President has
admitted that the Government is acutely
aware of the inequalities and that there are
weaker sections of the people who should be
backed in a serious manner. And backing of
the poorer sections of the people means
several measures and unless we do certain
things very quickly and positively to amelio-
rate the misfortune of the poorer sections of
the people, there may happen something very
unfortunate. The Government has rightly
recognised that there is tension. I would say
it is more than tension. There is a possible
explosion, perhaps in the rural areas of the
whole of India. What do we find today in
Srikakulam or in Naxalbari ? We may not
like the politics of Naxalbari. We are
opposed to the politics of Naxalbari. But we
must not forget that these are the weaker
spots of our democracy and if we do not
make them strong, and if we do not remove
the genuine grievances of the people there,
they become the victims, the prey, of the
insane and radical romantic and adventurous
politics. If we really want to save our
democracy, we have to take certain positive
measures immediately. Our democracy
cannot be saved, our democracy cannot be
protected, unless it is strengthen-
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ed, unless its base is strengthened by
socialism, by social justice. Now, social
justice is a comprehensive concept and it is
incomplete, it is lamentably incomplete,
unless it is supported further by economic
justice. Land legislation and land reforms are
integral aspects of dispensing social,
political and economic justice to the poorer
sections of the people who are open to the
romantic seduction and the temptation of the
left reactionaries. There is no room for
complacency in this respect. And the time is
moving fast against us. We know in West
Bengal, for example, our Government, the
Congress Government, as early as 1954 had
enacted the land reforms legislation, but they
had not implemented it. I am sorry to say
that they had not implemented it. And when
in 1967-68 the agrarian unrest was referred
to, the present Land Revenue Minister of
West Bengal, Mr. Harekrishna Konar, rightly
pointed out, "I have not brought any new
piece of legislation. I am just putting into
practice the very land reforms legislation
which you yourself had enacted." Just a few
minutes back we have been told by the
Members of the Congress Opposition that
they are as much socialists as we are. Yes,
they are socialists, but only by profession
and certainly not by practice.

During the Presidential election 1 was
called by one of my party bosses and by the
President of the Congress Organisation
itself. I was asked, "What are you going to
do?" And I told them that between the right
and the wrong I am not an independent. I am
a partisan when the question is between right
and wrong, and I took that stand. When I
take that stand, I do not mean that the stand
that 1 take is cent per cent vindicated in
politics. After all you have to commit
yourself to an ideology. Now commitment
to some ideology does not mean that those
who practise that ideology shall be all cent
per cent honest people. I certainly wish that
all my colleagues are cent per cent honest
and righteous, but if some of them do not
feel committed, that is no reason why I
should not be committed to my ideology.
That is what I said and I say it today that
between right and wrong [ am not
independent, I am a partisan and I am proud
of being a partisan.

But the point is that the land legislation
that was enacted during the last decade
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[Dr. D:bipr:isad Chattopadhyaya] has not
been practised. It has not been implemented
due to back of our foresight. Subsequent
Naxalite movement is due more to our
failure than to their own initiative. This time
our Prime Minister has taken some positive
and bold steps in the direction of democratic
socialism and we wish we do not repeat the
blunder of the fifties, that we do not keep
our legislation on the shelf of the
bureaucracy, we do not leave the task of
socialism to the Block Development Officers
and the Junior Land Record Officers. I
expect our party colleagues to come
forward and do something for it.

Sir, it has been very rightly pointed out
and pointed out for the first time that the
task of socialism has to be fulfilled by the
political party in this case the Congress. It is
not the task of the party to leave this
ideology and programme to be implemented
by the bureaucracy. That is not possible.
Socialism of the party has to be implemented
by the party itself. Government comes only
in between the two ends as an aid to the
party. In democracy the party programme
should be implemented by the party; we
cannot rely upon the Block Development
Officers and the Junior Land Record
Officers or for that reason on bureaucracy. |
do not use the term 'bureaucracy' in any
critical sense but in a descriptive sense. So
this thing we must do. Bank nationalisation
has to be viewed in that larger perspective.
You take the figures of the banks from 1951
to 1968 and you will find that they are
bringing down the amount they are lending
to trade, export-import trade, poorer sections
of the people, e.g. farmers. They are
diverting their credit mainly to the industry
wherein the banker-industrialists themselves
have proprietary rights or management
rights or both. So only big industry is being
supported, trade and agriculture are being
systematically neglected. Not only that, the
financial credit institutions set up by the
Governments are also not being supported
by the banks, for these financial credit
institutions they fear, might help the poorer
sections of the farmers; their credit policy is
mainly, if not exclusively, industry-oriented
and systematically opposed to agriculture.
So it is from this larger point of view, from
the national point of view, from the point of
view of the 82 per cent, of the people

[RAJYA SABHA]

on President's Address 184

living in the country that the issue of bank
nationalisation has to be viewed. Politics
should be viewed from the standpoint of the
poorer people living in the countryside and
not from that of M.Ps. and M.L.As.

First of all we have to take note of the fact
that socialism as a programme needs
commendable and considerable attention of
all sections. It is primarily a party task and it
has to be practised as such. But there are
two other factors to be taken into
consideration, one bureaucracy and other
judiciary. Socialism, I think, demands a
larger involvement of both judiciary and
bureaucracy. We indeed believe in the rule
of law. But if we really mean that our
programme of socialism is to be implemented
it is to be implemented in collaboration and
co-operation between, and not merely by the
separation of the three wings of the
Government.

Now it is really a sad thing to note the
role of the Supreme Court in the matter of
progressive legislation; it has been unifor-
mly detrimental to the cause of progress in
the country. You remember that the Land
Legislation of Bihar was nullified by the
Supreme Court. And it is no accident. Even
the present Bank Nationalisation act has
been nullified by the Supreme Court. So we
must express our view as Members of
Parliament, as the representatives of the
people of India. We will be singularly fa
ling in our task If we fail to convey the the
feelings of millions of Indians that they do
not like this view of the Supreme Court. The
Supreme Court is after all a democratic
institution and if it fails by its actons or
inactions to further the cause of democracy,
then it must be criticised and that criticism is
not malicious; it is not a criticism prompted
by any political motives bit by the interests
of millions of Indians.

Now I would like to say a word or two
about bureaucracy. Bureaucracy has also a
very important role to play. I am sorry to
say that bureaucrats look upon politics as
the exclusive business of the politic"ans,
they do not 'ike the political commitment.

But they would like it if they understand
it. It is the lever of power—the lever of
social welfare; so it has to be rightly used.
The trouble of the bureaucracy is that
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they are not committed people. Sometimes
we have been told that commitment. on the
part of bureaucracy is a dangerous thing, but
we must make a very careful distinction
between committed bureaucracy and
partisan bureaucracy. When we say that
burecaucracy will be committed, we do not
mean that bureaucracy should be partisan. I
do not mean that when the Congress rules,
the bureaucrats will be the supporters of the
Congress. It is not only for the politicians to
commit themselves to the cause of the
people, bureaucracy has also to commit
itself to the cause of the people. They must
remember that they are public servants. The
same thing I shall say about the Judges of
the Supreme Court; they are there to
dispense justice and by justice we mean
social and economic justice. So the judiciary
has also to play a very significant role in the
politics of commitment, I mean the
socialistic commitment. Thank you, Sir.

ot dto gAe weew (fagre) : 3IW-
avrens Y, § wRiF S F1 gAE I
g & g7 wmw &/ o w4 41, TA
F are § 3gM fa%F 77 fzar &) =i
o FfFT g8 F1 M@ AT AT W &
T At gare faws ety & 3
fam =9 gar wnfed qr o1 480 9n)
IEA AR Iea@  FIE gEAT qfF
F1 § sfAd AW UA9E £ |

UF AM AT AH GEHAr § AV 3
A 1 AHAA A AT A9 F 1 FA9S
qrar g 0 gw ag sr=e A an
U fFar ar & si1 e #7 Teafa d
gaFl faam & gard @Ef «17 ZmA
AT 394 At faar &1 wifE aeaafy
Al AA 9FAT  SHAUAE FH oA
qifemsiz F w7 f=a g™ 8 fEar
g FAFI Agl ¥ Aifzd oar) 3RM
Afaar &1 mya &1 E 1 A7 IEE A
a1 & A 2 fF oz o Fr wrgwman
feedt & s feedt w1 d@rv-die wfafea
F7A1 A1fad AN w491 1 e wifga
affa s g4 faq @1 9 & a9,
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wfaura 39 faq am &1 I § 7%,
I A qfTEE B F 9% H T
qHrEE FM U7 W, T A% IR
fa=it qrar #1 7E1 i@ a7 T2 AT
FT 19 8| AT A@ F AT @ A
& aa A1 ag A AT A ATT 2| AT AT
wAtfas w7 qE w7 F AT I99
FH AT AT T AFAT ¢ fF A A A7
Afaara &1 TvwA w4

St ZE 0 A1 gEATT ZH AR F
zar &, fagre & a7 go dte 71 I
T wZATHl F 1 gAT £, 7 A R
TFAT & wow wedfs &1 gg g, ar
T2

afFa § 2z Fgar wmgar § 5 oawr
T7 AEA TAAHE FT ZA &1 A AL
qaATE gE & TAA TAT WAA AT 2
f& Zar7 Z9 7 S WEET A7 9% 2 A
I 9F FT AT TIAT FHT AMET, IAEL
ST water AT AifEd, 98 wAET e
IN { TE A AT AZT E AHAL, A
agar wrwr wfe 21 war 2 gwfag
9 SreaT a1 & 39 A a1 faw
Trevfa & amm 7 OFET

ot gro 2o fam @ HATET HT FF
AT

ot dto UAc WeEW: W FE FEAT
AT g f5 oa® a8t Z1 awn
fFar 3z 1 ot gafasia & &6
FHET ATA AFAT AT | AZ A1 dT wrfa-
A T A TAN ZW AR AT
[ F AUAT aTE &1 A9 H AZ FEAT
araar g fa et sfee ag= 1 g
T AT H AT ST AT AT S AT A
qifeaTiz © HTHG ATE AT, AT
F gufaei= 1@ g6T 41 29 39 Fgl
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[#dro e HeEd|
# I a0 T\ Afew s A &
ag A oAE W FE AT AT g fa
IMT TGN FI AITE KT AT FRT AT EH
IEA IJAFT WG @ T AifE ZaE
T® Iu7 favaw a2 o7 faw
ImATERTE § oY, faw wEE sva
g off o IR A7 A ¥ g 2,
I FW A a9g A, g 34 T fAvETT
Tl ¥ g7 & fepAm F ogmw
fafeey & =1 @ w1 3997 Afra w2
g oo dmr nw ogew fafmey W
AN 2| AT SHE I ORI
fovarer adt &1 zafam @1 @ %
AT § AT TE F I AT AT A3
YA IO 0FE AE FT qFAT
2 fF g/ Ia%T w2g 99 | f5T A1 o
SHE WY FTA FW I AW K W

AH TRATA FT G S AT e
H FAY SOIET 9V AT ATCG IF AW F
fasii & Wit &1 @ fegE ® A
gufrgg gam # 394 a9 7 famr 24
FE wrw ¥ o S fegema ¥ A
afezd &, qfw F12 F % afe g,
I W T AT &1 417 IO T
3, TifE 37 et &1 9 7 = A
AYAT 9T AT AT 97 ST AR 2
& 7 71 93fq 35 @ 2 A1 Afgema-
waTE & A7 7 TAT 21 sAfaT 7 37
agar § fx gwer o s i
g &A™ afE <7 avE 1 gEfe
FAR ZW R A WIS T | T A
FHT FT ATAFTIIIA FT AT IFT TAAT
F FEAT faur A Afs e wEy
FA Tg W& | A A 9w § 6
FATT ATO AW A1 g AT
0 AW § ANTEF @ |
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AT 81T ¥ @t & fgegeam € 7
T A AF gAT 2 1 6 A 4w g
qarét art a1 faw emfa & g
T ZET ) ot 20w #7  9fy-
aaFATs # @A om w8, faw
avz a1 miwamdz F 2 F awe A
ararRer fazr &7 wamm fear
famr avz & = faofrmon &1 sqma
fear m, fomr avz & A1 W
gu az frsTpEs F77 91 a9 2
T WAl 6 I F IH A4 T FAGTA
¥ AAINE FAN FIAT SREAT E
IEH IA AW W AATATET &1 FT9H 4
F fAan mF e S R s oy
AW A GHIAATE FT ATT AT 2
afFT & g SHar qEar g s g
AASETT I 2 ZHIY AWM A AT HT
g TR P gt fagAr o g
gfeoms az fawar fv 51 9w 9 3 a7
SATET AHTE 21 TE 4T IH AN AN
amaAm i af7 faa 3= 31 == w3
. fafaw &=t 4 27 af7 73 e
FgAT 21 AT AT TET 21 ATH T A
AT T A gar FF 3w o§ A ar
wEqt W AVIEMT AW 9% 30 ) F9
AT CATA ACH ZAT 41 a9 INT Ardi
FT HEAT & AR A7AE, T | T FAT
AT AAT AT TR A7 wiaw Argi w7
gy B M@ AAEMT TE A AT
AT A FT AR AT A IAT AT
AR ATET AT §EAT 7 AR AT
T2 1T T AvE 0 FAIY AWM K A
&7 ear f=a wfq fag 3= 21 =1
w5 fow qrEATHl A AT &
fear 37 Z1A1 W1z 4 A ATEIG
T g AZAT E7 FAF TS |

Ay § & TN ATE T, qAAF
forg a@ § AT SN FWT arfed
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a7 39 JeEd IR0 IE Ag A
) aw feafa aar & e feafa
7z & & fSadr auar & 31 FrEEt
F1 KT FAT FT(T 47 IAAT 4747 F
A T Agr faur @ v@r 2 e
AR 7 TH AT FV ASAT A5 FAA
TAT ANE F AATE | T AT THAT
aaré w§ 1 aifF fegram A s aiE
ARr & TAw0 mATE A, o fred gu
@ & Il foIme 33 g1 ad
affa I@a 7 g8 wmar B Gasr amEr
Tz FIEEl § OFAEA ZAT AT
a7 IAAT AEN gAT, TEH FH IAEA
g &7 zAFT AT a8 gAv fw A
AJATET AT T § 99F7 =7 § @51
g1 W T A g #7 9Y § oa|d
FIAATAT FT 74T 97 | ATST FgT SOAT
¥ A F1 AT &7 Araat &
T # Ffgzaz gmr @ifegqd o w1
20, 22 AT § IA AW W FUT AT
WA YET E AT T AT F oA A
qSE [ AT EATLT SATAAT AT ZHTE
fegeams &1 &fqam 2, @1 AT
qATHATE &, IAF] ARl A9HAT £ |
AT ag AEar 7z qaaar ¢ 5w
B H FATETATT g4 wat g, o awm
fraer Jg® war wat 21 AT wE g
aeg WA &1, 59 fage 7 Ao qer
war 4 ar fev Frs gaa wer wHr A,
I9F AT THAA T FE | TE ATIAT
39 At | A1E fa 39 &1 9859 a
FIAT FATT Fo4=7 2 | Agr F1im 2 %
TS 39 § AT RAT, 39 Wigal © s
fag v & A w09 @d fag F4
{ AT ZAT & AT AT T ATATE] T
ACE 42 PAT A21 341 2 | a1 | a8 wgAr
Al ¢ 5 s gwe Fw A A g
dar g1 W 2 fevgram # S AT
AW 41 g7 WU ggd @ad 2
w21 (Time bell rings) # AT
g f& w9 & am ug 15 faee ama
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ST | AT 0ET FT A1 21 fAr wmw
ERE L B B L
3T F1fgd 1 oft T S A S
IEH A ar AT 7 fagr § 9%
IAHI A & ®7 7 fz7ar qr) 98 |rer
TIEN ATT gHTE 99T § J8F a0 a%a
€\ T AT F1 guAT B A aREd
w1 3 A1 oY | gafae & sgan g fF A
At Z1Ed § 47 RA faear =g

ITERNERA (Y SwAT A+ AR
997 W A9 ARl Fear & zHfaw
arrt 4 Az 7 f58 e &1 dta fame
HT AT G AV |

*ft dto UF0 weEW : EH W1 35 fAmE
fas @ & & 20 faz a1 4 9% §
AT 15 faaz zmwy qrear &

STHATETR (# awET FH ;@A)
AT q A Az A g Aifa

st @lo OAe WA : HqTH WA FH
g frami a2 ag ag 2w w7
ATEAAT ST FT AT FAAT VAT 2
ifagz farm fogram & @ 4
TH AT &7 7Tt & am § 3% g
aifgd ar dar & o= FEr ar afea
ag dgr fFar T & 1 W AE g S am
TATIAHE 1 ATH ZHIIT ORI AT 4@y
4R AT WA 2 %9 ® A an
v F fan gurd wvwr fag afafaw
AT AZAT AT AT TEN 2 | o wH &
A AT FT T qAG H 3 AE E
T ATy § 3 A A ww
7 7\ frems wavArsew & fao
ZATE WETH AT & ATT § VI F
9 F1 @0 F4 & fan g g9 aard
AT | B T ZHTI ATRTE F ATRWIT
fefamr #75 % fau zomaq 47 2 oafs
TR AT W ITAT ATAT AET
FET X F. AT BHIT AT @S A A g7
FTT Hi@ a4 | 919 aee feafa &
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AT o gFo AFTA]
Areafadwan #1 dANT T AL E 2
T @ ST F AT G99 g A7 Al
et & 6 g g & W T T
@ T gmd ot AT T A 9w
WX 9 HWq T | AT g gHTT
HOHTL A AEAT B

FHTHETE 14 F1 a1 Fa1 AAT 3
59 I AW W GHISETR T AT ATAT
RUHA! FT a7 A9 AU 35 A1
B0 FT TFT4 FAT qFAT 7 ¢/ FN 4Z
FuToETs fergeaTT @ AT 7 A1 FAA
g BT § AR AAGOT IMEEET A
AT 7,500 ¥9AT 7T 44T 2 | FawaAr w1
1967-69 ¥ 319 20 AZaT faw 7o)
ST FfTATETC AT FRANT a4 @/l &
AT IRFT 91 AIIHA ASAT KT OEY
faar s w7 3 Zdmm & faeE
are # ArEgEy w4 fair @7
femr ar f& a7 qfeas &FFev & v2m
IAF! N5z qFT | fqur w0 @
T T § 0o THe Ao { FIEAETH
#t et faarfen 3z = ¢ TafE a9
F HeqT 7B % I 2 | 37 A2 7 FHAI
®T AFAF W | 3 AN AT 1 36T
T F qT¢ | AT FAI99 F F2T
ff gHFT AR 1 FELW A2 2 fwm7
W W 7T E aE 8 Wi
T &1 F4 w7 far sy 27 oag
THTT qgd F91 17 AEY IAT 41 o7
Fq ;i AT Z A 27 TEHT FT0 g
§ f& gam & FT AT w17 FAEAT
qEAT B | TWELM AWl HEHT F1
TS THF WY Z 7 WA 2 5 IaF AN
%1 oWy OFy 60 AT § AWsAT 2 %
A war " 7 &1 gfqrar & oo g q
qw & fom 77 A wwe) AT Al

# AT a1 5 W1 AT FF wA
AT FY ATS q@ TE § TAR! TEA AT
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TRMATH 2iAT ITEd | AW A AT
Az FT far sran & 48 W WA
F1 9T § £ 79 g1 AT 8, T TqATHE
FFW &, AT AR FT IAT FT I
FHFWM Z I 97 @9 F a0 9gd 4
& a9 qrar &1 27 AU &1 WY agd
F37 2m ?, fAww s fevgmam &1 aft-
frafa & fafem =9 7 77 2w =fgd
ag a3 & f& za9 7€t smia #r wear
A0 Y qoiY &1 wF 21 AR, ITEETeTy
Y, 9 Awa AE AF9 0 7 fagre &
wq & faere & 3wt A o agt afa
& WFAT & 7 fa a5 § a9 ann #1
7eq o 0% 2 | fadY Tiw | s At
qIHT &, 99 WFAT TFH ATE Bl W
| JEHT oF A A &1 g
ATF 21 ATSMOF AEHT FY T TR
sy, 99 srafadt €1 am A@F 30
AT AT R faegram # sfa-weg A
TEA @A F, SW EA7 R UTAT
AET & a1 98 auq Av oy 2 fawd
aurs & A 7 asy A A @ 2,
IHE! T U A GATE F AT L,
IH FH & FH 60 A% fred @A
F ami @ wfafafasg @ =rfzd,
fomd s avma s & zam g,
SAR] WA FT ATITT qq0ET A9 | OF
YR ATE F AW F 4TNT T omumT
97 WA ey i 7, faewr goen
HERTT 2 o9 AT 1T WA FIAT |
i T w43 A @ oA A
wE7a 2 & e o gan & o
FAL A ZAT & I A1 GANT & TAHRT
NTAT-RUTHT T ST T90AT G |

SHRI M. VERO (Nagaland) : Mr. Vice-
Chairman, Sir, I rise to support the Presi-
dent's Address which he delivered in the
Joint Session of Parliament the other day. I
am extremely happy that he has outlined
many progressive steps that the Government
of India will initiate during the current
session. | congratulate him for this. He has,
however, left put many important
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problems, specially concerning the nor-
theastern region of India. I would like to
mention them on the floor of this House
and I would like also to request the Govern-
ment of India to take a serious note of
them; .otherwise, we cannot rule out
trouble in that region.

The House is aware that there has been an
agreement of cease-fire of suspension of
operations between the Government of
India and the Nagas underground since the
latter part of 1964. During this peace period,
the Nagaland Government could achieve
many wonders in all fields. Firstly, more
than 400 Chinese-trained Naga boys have
been arrested without shedding a drop of
blood in our land. It is because of the peoples'
suport to the security forces that they could
be arrested. Secondly, many of the
underground workers are now overground
and leading a peaceful life in their
respective villages. Even the hard core
section of the underground people are very
much aware of the desire of the Naga
villages for an early settlement. Thirdly,
the peaceful general election has amply
proved most of the people's desire to maintain
peace in the area. The House should note that
it is the demad of the ruling party, and the
new Government, with a fresh mandate from
the people, has started working for a peaceful
solution of of the long-standing problem
through democratic and constitutional means.
And this policy has paid great dividends in
ample measure. Through the initiative of the
ruling party of Nagaland various meetings
were held between the underground and
overground people, as a result of which the
suspicion and fear have been removed and
the underground leaders have become more
alive to the realities of the situation today. It
was only through peace efforts that progress
could be made in the way of understanding
among the Naga people themselves. [
would like to tell the House that the
underground people arc also an inalienable
part of the Naga society and therefore they
must have a say in any settlement. With this
commitment the State Government of
Nagaland is tackling the prpblem with great
success. When more people are coming round
for understanding and early settlement, the
Government of India should help the peace
efforts. It is true that during the cease-fire
period the
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underground people have sent a large
number of youths to China for training, which
is definitely a violation of the ceasefire
agreement. But since the people were against
this violation, they were arrested as soon as
they landed in Nagaland, From the public side
it has been proved that any group or groups
of people, who go against the peace in
Nagaland, will have to receive similar
treatment. But it is really regrettable that even
now the security forces, in the name of
Chinese arms, are searching all camps and
village. They are imposing curfew in the
villages and are making indiscriminate arrests
of the underground people. As a result, even
those, people, who were most willing to
remain in the villages, or to start talks for a
settlement, were compelled to go back to the
jungle hideouts for their personal safety. Is it
the way to convince the underground people
and the public of Nagaland ? Is it the way to
observe the cease-fire agreement? Is it the
Gandhian  way to solve the problem? We
cannot go back on our word. Can we make any
caste distinction about the weapons? If all
aright-thinking people in this country see these
facts without any bias, I hope wc shall be
adjudged wrong for these actions. The
ceasse-fire terms, which were entered into
between the Government of India and the
underground leaders, must be respected by
the respective parties. When the ruling party
has clearly declared a policy, the secruity
forces, who are deployed there in aid of the
civil administration, cannot go over that policy
of the State Government.

Unless the Government of India mends
its ways, the entire people in Nagaland will
be antagonised. In that case the blame shall
have to be placed on the Government of
India. If the so-called cease-fire has to be
extended month after month, the Govern-
ment should strictly adhere to the agree-
ment. Otherwise, the cease-fire would be-
come only a laughing stock.

Another burning problem is the Assam-
Nagaland boundary dispute. Since 1957,
The Nagas have been asking the Govern-
ment of India to restore the traditional boun-
dary between Assam and Nagaland. Several
representations were made by the Nagaland
nationalist organisation as well as the Chief
Minister of Nagaland but all these
representations have fallen on defears. Th*
Govero-
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ment of Assam, on the other hand, is taking
advantage of the Central Government's
indifference to this problem by way of
deploying elephants and armed police to
harass the Nagas, destroy our houses and
crops and even killing our people on the
boundary. But the Central Government is
still keeping silent as if they do not know
anything about that. May I warn the Govern-
ment of India that the Nagas cannot be
driven like dumb driven cattle according to
the whims of the Assam Government ? The
Naga public is prepared to face any
challenge to defend their territory and our
people, if necessary, will sacrifice the last
drop of blood for their land. But as a
member of this great family of the Indian
Union the Government of Nagaland feels
strongly that good neighbourly relations
with the sister State of Assam should be
maintained in the interest of security of the
country as a whole. Today the tension is
really very great and unless the Central
Government intervenes in this dispute
Immediately it may explode any time at any
place.

Nagaland is a full-fledged State and is
occupying a very strategic area in the eastern
India. When the Naga leaders entered into an
agreement in 1960 with the Prime Minister
of India for the creation of a State on the
basis of the 16-point memorandum, all the
points were agreed to in principle. Since then
the Government of Nagaland has been
asking for the appointment of a separate
Governor for Nagaland but this right has
been denied to the State. Sometimes I re.illy
wonder as to whether the Government of
India is really sincere to the Naga people. All
the time they go back upon their promises
but whenever it is to their advantage they
want to impose everything on the Nagas. If
this is the attitude, the Nagas will be justified
in asking for separation from India. But since
Nagaland has become an integral part of the
Indian Union, whatever is legitimately due to
the State, for instance, separate Governor
and law and order, should be immediately
conceded to the State Government without
any argument.

The integration of contiguous Naga areas
was also one point agreed upon. The British
policy in India was to divide and rule and
therefore they bifurcated the Naga
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areas some of which are now in Manipur,
Assam, NEFA and Burma. The Nagas have
a right to live under the same roof as proud
citizens of India but this demand also has
been resisted by the Central Government on
the advice of a handful of bureaucrats. In
this connection I would like to mention the
boundary demarcation between India and
Burma. The Nagas cannot be divided by
artificial boundaries in this manner and
therefore any decision taken for this boundary
with Burma without the consent of the
Nagas cannot be recongnised. Before the
final demarcation, the Government of India
should ask the views of the Nagaland
Government and then talk to the Burmese
Government. This is one of the legitimate
demands of the Nagas I represeat.

I hope that the Government of India will
take immediate steps to see that the demands
that I have made here are met.

Thank you.

SHRI BRAHMANANDA PANDA : Mr.
Vice-Chairman, Sir, I have the profoundest
regard for the President of India, Mr. V. V.
Giri, and his Address to both House* of
Parliament, I feel, is a testament of faith and
hope. I am happy that my friend, Mr.
Bhargava, refreshed my memory about the
incidents of the last few months, For him it
is a tragedy for the country; for a man like
me it is a matter of jubilation. In every
change, or if you usher in a new era, there
will be definitely upsets, change of status
quo, change of ideas and also change of our
conduct. He was very sorry that the
Congress was split into two. When I entered
Parliament two years ago I renumber I spoke
in my first speech and I addressed these
benches as Dandakaranya having no
character, no form, no ideology and no strict
adherence to principles.

SHRI B. T. KEMPARAJ : How about
you?

SHRI BRAHMANANDA PANDA : 1
am here as solid as I am.

I was predicting then that if India is to
progress, if India is to move ahead, then this
Dandakaranya must split and I am happy
today not to find Mr. S. D. Misra by the side
of Mr. K. K. Shah. It s not a tragedy, it is a
development of history; it is a process of
evolution, that nobody could haveohedtedi
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SHRI MAN SINGH VARMA (Uttar
Pradesh) : I hope you are not shifting there

SHRI BRAHMANANDA PANDA
Please do not try to cover them.

SHRI S. D. MISRA : He is already there.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : No interruptions
please. Mr. Misra, you will be speaking. Be
patient.

SHRI BRAHMANANDA PANDA : Sir,
you are sitting in front of me. I see you in
front of me. He sees you from a different
angle. Naturally when you view a particular
thing different views have to be accepted. I
do not deny him his stand. I accept his stand
but I say it is wrong and we will fight it out
elsewhere. Therefore when the President
draws an objective picture of the country he
is not satisfied with that alone. Along with
that he points out also certain objectives that
have to be reached during the 70's. Therefore
the 70's will not be easy years for any of us.
Everyone of us must pass through trials and
must prove ourselves to be persons who
adhere to particular ideals, and to implement
them, to work them out are prepared for
sufferings. And with that view when I look
at this side sometimes I develop a llittle
cynicism also because although separated
they do not still feel that they have a separate
duty to perform. They have to go a long way
with suffering, with struggle. If that were
their attitude, their President, Mr. Jagjivan
Ram, would never have said that his doors
were open for these people; he would not
have wanted people from the other side to
walk in. You cannot do things keeping your
door open. It is true and I appreciate when
Mr. Nijalingappa says that his doors are
open. But let both sides remember that it is
not the decison of Mr. Jagjivan Ram or of
Mr. Nijalingappa but it is the people who
will determine, it is the people who will see
that they will never unite again because
unity amongst them means trouble again
with loss of progress, loss of dynamism and
again we will be stagnant.

SHRI1 B. T. KEMPARAIJ : No chance to
you.

SHRI BRAHMANANDA PANDA : I
told you my friend that I am as solid as
myself. I need not get your certificate.
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The President in para 6 of his Address
saysi—

"There has been an unleashing of a vast
amount of human energy and enthusiasm.
Ideas, attitudes and even habits are
rapidly changing. And this transformation
is taking place by consent and within the
framework of a political democracy."

When you say, a political democracy', I
remember Mr. Krishna Menon, while addres-
sing the Congress session at Bhuvaneswar
saying a very significant thing. 'We are not
only the biggest democracy in the world. We
are (the Congress then) the biggest socialist
party in the world*. He said. I want my
friend to remember this, It is a clear com-
mitment this year. It is no more the socialist
pattern. It is not the Avadi resolution. It is a
clear commitment that India is going to be a
socialist country and this commitment
everybody must bear in mind. Those forces
or people who are against socialism, who
take the name of democracy and who talk of
history, tradition and culture, should know
that these are not at all applicable to the
present day India. They should understand
that nobody can stop the march on the path
of progress. People are vigilant. People are
awake and they will move ahead. This new
Government or this party should stand by the
people and shoulder their responsibilities
and hardships together in the seventies.

[MR. DEPUTY CHAIRMAN in the Chair]

I shall refer to another paragraph in the
President's Address. In para 34 he says:—
"At a critical period in rur history, the
Princes showed patriotifivi nd imaginative
understanding of the aspirations of the
people and made a major contribution to the
smooth and peaceful unification of India
under a ilemocralic regime."

Somehow or other this world 'patriotism'
in the context of, the Princes hurts me. It
pains a common man's conscience. When a
Prince becomes a Minister, he does not
become a patriot. May I know how many
Princes suffered during the freedom struggle?
May I know how many of them went to jail
during our movement for independence?
How many of them know what is hunger 7
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(Shri Brahmananda Panda] How many of
them know that clothing is necessary to be
decently  dressed? They have Suffered
nothing. In the last but one sentence of the
Address it is saidi—

"Government have, therefore, decided

to abolish the privy purses and privileges
of the Rulers of the former Indian States
and legislation will be introduced to
give effect to this decision."

Now, we do not hear of that legislation.
Then, it is said:—

. "It is, however, our intention to make
certain transitional arrangements so that
the former Rulers may have time to adjust
themselves to changed circumstances."

1 do not think they deserve this type of
treatment. When a poor man, a poor Harijan
suffers in his hut, are you to tell him that
you have given him twenty years' time to
adjust himself to poverty? It is not that. If
the Government are unhappy that their
Highnesses are gone, they can give them
Padma Bhushan or Padma Shree. If they
cannot maintain their palaces, let us pur-
chase them and convert them into children's
homes. But to say that we must give them
time to adjust themselves to changed cir-
cumstances is not correct. I do not agree
with it. Government should bear in mind
that if such an adjustment is to be made only
in the case of a few persons who can be
counted on one's finger tips, millions of
Indians will not look at it with favour. I do
not accept that this Government which says
that is progressive and which says that it will
march ahead whatever be the obstacles,
should give this treatment to the Princes. It
is not fair.

I told you at the beginning that the
President's address is a statement of faith and
hope. So far as hope is concerned, I wish that
it does not remain a hope only. The Congress
Party, the ruling party, which is now
spearheading this movement must be awake.
I support this Government not because I feel
that the Prime Minister should rest,content
with being the leader of a truncated Congress
party. I support it because I see some bright
faces on this side of the. House. I hope some
new movement will start. There will be a
new unleashing of forces. New energies will
be created and people will feel that they are
marchig ahead to a stage of a socialist and
stable M16RS/70-7
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democracy. Therefore, youngsters like Mr.
Mohan Dharia and Mr. Chandra Shekhar,
who are the theoreticians of this party, I
believe, should see that there are no pres-
sure pockets in their party. The more the
pressure pockets;, the more the grumbled
and disgruntled elements, the more you are
giving a handle to reaction. I support you
because we do not want that reaction should
take over from you, until the people are
prepared in take over the reins from your
hands.

SHRI N. K. SHEJWALKAR : That is
your condition for support.

SHRI BRAHMANANDA PANDA : I
think politics is always conditional. It is not
surrender. I surrender only to ideas, not to
human beings.

(Interruption)

The other day my esteemed friend, Mr.
Bhandari, was labouring hard quoting from
this paragraph and that paragraph of other's
speeches to prove that the Jan Sangh is
secular. If I am to be honest to myself, I
know all the smiling friends there. I have no
personal animosity, but events have proved
that they are yet to believe in secularism.
There are many intellectuals there. I know
people who have suffered and who are
prepared to suffer, but 1 may also request
them to wunderstand from a different
perspective, the aspirations of the Indian
people.

SHRI MAN SINGH VARMA : What is
your definition of 'secularism?"

SHRI BRAHMANANDA PANDA
Secularism does not mean that which is
bound by organised religion. I myself am a
spiritualist. I believe in the development of
the spirit, but I am not bound by any
organised religion centering round a
mosque, Mandjr, church or Gurudwara.
(Interruptions.) T have to finish. My time is
limited.

In paragraph 18 the President has stated :—

"The policies of financial institutions
are being progressively reoriented towards
the promotion of industries in backward
areas. While these policies are designed to
accelerate the flow of finance for
industrial development in backward
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areas, they will succeed only in so far as
the requisite infra-structure is built up
imaginatively and speedily. The primary
responsibility in this regard is that of State
Governments and it will be the endeavour
of my Government to work in close
harmony with them in promoting balanced
regional development."

I wish this was implemented properly. 1
come from a backward State. I believe that
the money of the entire eastern region, that
means, Bengal, Bihar, Orissa and Assam,
today is flowing to Bombay. This has to be
checked and if our areas are to develop
industrially, it should be taken into account
that Bombay should not grow richer at the
cost of Orissa, Bengal, Bihar and Assam. |
hope Mr. Dharia who is a rich man will agree
with me—he comes from a rich and
prosperous State—that this harmony and
promotion of balanced development should
have to be taken into account and I believe
Government should be awake to, and aware
of this.

Another point [ wanted to make. We talk
much of bank nationalisation. I think it is
becoming a little stale. Let us not make much
of it any more. It was not meant only to be a
slogan but a step to be taken, it might have
been done long long years ago. I know that
in France and other countries banks were
nationalised long ago.

As far as the fundamental rights are
concerned, for which certain friends are mak-
ing loud noises, in the U.S.A. also property
is not a fundamental right. I do not know, of
course 1 am not wiser than those founding
fathers who created our Constitution, they
were highly judicial-minded people, but I do
not know why they included that in the
fundamental rights. It is high time that we
now change it. Otherwise we cannot proceed
with progressive legislations.

So much had been talked about the Sup-
reme Court also. I am unhappy that the
Supreme Court struck down our Bank Na-
tionalisation Act. But we should also look
into the malady. We have to maintain a
judiciary and also an executive, but we
should not think that the judiciary is all-
powerful, all-pervading, omnipotent or
omnipresent, whatever you call it, or omni-
scient. But there are laws by
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which they are also bound, Wc have to
change those laws. We must harp on that. If
you want that they should not stand between
the people and their aspirations, those laws
are to be changed, and I think Government
should take note of it. and the sooner we
change those laws the better. We do not
want to do away with courts, we do not want
to do away with the judiciary, but when
change comes in, according to the changed
circumstances laws and enactments should
also change. I think those friends who
believe that India should progress should be
aware of this and in the coming months we
must see that those laws are changed because
Parliament is supreme, Parliament can
legislate, and Parliament while legislating
can take into account the needs and
aspirations Of the people.

A word about bureaucracy. I am one of
those who rarely blame the bureaucracy
because, if you have some experience in
Government, you have to move with those
officers. But I appreciate the point made by
my friend, Mr. Chattopadhyaya that the
bureaucrats must have a commitment, not a
partisan commitment politically motivated
but a commitemnt for their duty and their
responsibility. If a Secretary feels that he is
there to sign a paper or a note sent by the
lower officer, 1 think he will lose his
imagination. He is also part of the nation. He
has his sons and daughters who are in
colleges, who are citizens. They have also a
future to face. He must be conscious of that.
But from my experience I can say, to
whichever office you now go—Mr. Shah,
please hear me, Mr. Shah, Please hear me—
to whichever office you go, when you
discuss a topic with a a big Government
official, is you loosen a little and strike a
personal note, the first question he puts is,
"Do you believe that this Government can
continue for long?" What can you expect
from that officer ? He should not be left in a
state of uncertainty. Today the Congress is in
power, tomorrow Mr. Bhupesh Gupta may
come. But the officer should have no
inhibitions. You cannot block anybody.

AN HON. MEMBER: He is already
there.

SHRI BRAHMANANDA PANDA:
Naturally, when people return Mr.  Bhu-
pesh Gupta, you cannot stop it. Crystal-
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[Shri Brahmananda Panda] lisation is to go
on. It will open up the way for polarisation
of forces. People will come and go. You
cannot stop anybody. I want that the
bureaucracy should not be kept in this state
of uncertainty. How can they work then ?
Take an instance. A barber of my place
wanted Rs. 100 from a bank for a cabin to
start a saloon. T went to the bank manager.
By that time nationalisation was struck
down; then the Ordinance came. But to help
the barber I proceeded directly to the
bank—I would not mine the bank—I talked
to them, I stood surely to that man and
somehow or other I got him Rs. 100 or Rs.
150. When I wanted to discuss a little more
with the manager about bank
nationalisation, he said, "Do you feel that
this Government will continue for long?"
How can you then expect that he will
commit himself to a particular type of work?
This uncertainty must go even though this is
a minority Government. And there is
nothing wrong in taking support from those
who agree with them, whatever heart-
burning there may be from other sections.
They must show to the People and the
bureaucracy that this is a Government which
will go on. That feeling is not there. If that
feeling is not there in the bureaucracy, by
simply blaming them or maligning them
here you cannot bring any improvement.

One more thing, a political point I want to
strike, and that too not for myself but for my
friends on these benches. They are now
thinking the building up a new cadre. Have
they understood the meaning and the
significance of building up a cadre? I
understand, they have not taken it seriously
at all. I read their resolution. What is
happening at the lower level ? In a State if
there is a Minister who belongs to a particular
party, he is no more loyal to the party. The
Minister takes certain workers around him
and thus builds his own council. The
workers of that Minister run to the Block
Development Officer, to the Collector, to
the Revenue Commissioner and if they are a
little wvocal, a little threatening, by
pressurising they get their w.ork dung.
Cadre means those who politicalise the
people. The political worker must be at the
lowest level. A man needs money. The bank
is there (o provide him with I The political
worker, belonging to which-
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ever party, must run to the bank manager,
get the application form, and help that per-
son in every way. Similarly the worker
should be there to help the peasant in his
needs. That is what I mean by cadre. If
cadre means only Minister's counsel, new
ambitions and idle hopes, development of
pressure pockets inside a party, then nothing
will come out of it. I am never a pessimist, I
am an optimist by nature, and I hope after
this split between Mr. Shah and my friend
Mr. Misra crystallisation is setting in and
polarisation will not be far off if they stick
to their ideology and mean business for
themselves and for the people.

Mr. DEPUTY CHAIRMAN; That will do.

SHRI BRAHMANANDA PANDA: 1

am happy you gave me this opportunity to
speak out my mind. I thank you for

that.

= o Iro faw : gmramia w21y,
wrezafy A s, g wm faar
AFATE  [FAT HT IR FHT AT )
I% for &1 9T W IR g99ATE
71, afe fow 938 @ @1 o 9 s9%
afearam § sré ag a1 saEmEe fqa-
UTSEE AT R, @ IaET ey w0
afer Wt AT FO a1 ZH IAH1 a9
FET I, FIE IAR FAE 4gd AT
qF A7 ATER ATH AT § SR 06
for &7 G 2, a1 GAIR e AT
qUOT A | AR e S qga
feeramrss &t | wE A # fR oo
afq St 1 @ Aty ST FEAr =rfEy
1T AT TR 741 421, 98 98 2 fF 97
q7FTe &1 fFa-fFg FramEr 9 o7 3w
H wtwaa &1 @aT 2 | 9 a9 FEAl
Sife 47 1% 48 1T AN TH qIH(T
T A% ATaqraw § FAF1 T2 qagv faam,
AT & ag @ fF avwre FETmaAm
=g g 42T A

adt arg @t fa zo afaaan ¥
21T afen 4, (5w fag 2w €1 oars
FAM AT ZTa AT o3 #iw fama
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HIAT FTFAAT FIAT TE7, 7477 7, A1 TH
A g A g e A adr gt 2w
"I 7 TA 97 AT qzeaqo fraama
A, AU W T TAAT g4T, Arl A
F9i0 71, Afeer 37 gl & @@
T F1% =591 787 | 7 = sifiammor &
T AT AT AT 9T T o ame eenfa
T ATHT7 OF qTIATET 37 FT AIFIT
g dl7 ag arfaa F ZAei a7 917 g ——
ER AR

Al ARTAE 921 : 271 97 |

srode o faw @ 2w A1 21 A
M E R AT AZ FFAT 7 avewr a8, fag
AT E, @9 7 IR ATE] TC AT A |
A1 7z 73 1 afqamor § 527 o8

AT TE g AT HFE ATE
AT H AZ AT ATAT AR AT 1 AT
U AT, qeEnfa &1 agAr At
a7 {9 9207 7 FEN T AT 9 27 G 57
HTHA AT A7HIT 21 5 2 | TH T
0T ST ATEIATEAT AT FAr F7 o 7
T qU9 A qH TA A7 H T A
Yo UHo Fo AT AT 17 417 71 47
TS A7 AIEIT AT 7L 2, T ATA AT
=T wrEafa & WA § g arfer
A7, F#0fF 97 a5 fomd €1 am a8 21
FIETI TET AT AT 7 Fay AT 7O
ZAT ZA W oaAna, qmfasr s gae
T FAF AT ZT T2 1 51% 2 | AT
A START 72, 4 AT 377 595 21 919
YT A R A AT 09
EA il E: B b o o ) T ol
AT F1 A=W A7E 7 TAAT & A0 TET |
F A1TH FEA A1 2 3w A
CICAE AR e B O L et i B A
{1, «7 72a, 1 FEEeAr qgw
AY7 AT S A 3IAT A (A A
TR OATT A A AT A A
Z1®A F1 AT TTAEPT 200 Az A

s
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gfeaar et qer 2T, qATT HAT BT, AT
qE AT FLT, d TH qHA TR0 A
FHAT A FW ART FaAT Aq@AT |
(Interruption) @1 # 7 FEAT ATEAT
gfe w1 =@ aw @ sfagr faam,
ag ag @ w9wn faam f&
W OF uF GeTHd FT AT AT
AT | S ATIATE WA & AT
& arar =rea 4, T 19 #1 gare Jaral
7 FT, FATT AT HOTHA 1 AT
q 9% & v § w oy v a2
#9 grar fr weafa F afawmo §
&€% A F AA9 |, a0 AT 05T ATET
% WAy § A1 AAT a% AL AT A7
EIdY; #ifs zwre AT g AT T
FF WgA £, 9@ A 4w A 2, Al
F2d & & 977 J99 7 AT 07% 75T FE
ZI1Z | F W IART (AEAT | #9 gW
A1 Frmar 5 9gi % a1 uee e
¥ AAT F Azt ¥ A1 HEA P FEA &
AT ag Frr FFA & AT AL WAL AT
F2A & | § T FUT A1 A7) #1 qF
ATSAT A1 AT AT FAOIAT | AT T ATH-
ATV § qZ AT ATAT ATET 47 |

9 GEAT AT 3 HYHTT F IO ML
Zrew w2 fafaeas 2 | vaddl AT T §0TY
T gue famr 2 f Fiae afasz 1 94
A AT TAT AT A7 G U WL
A A A (A A F A | 2|
T AN ATT SRW | AtawTo §
wre v 17 |

AT F AT AHT FAE A OFNA
A AT 4 K17 A2 7T AT A4 A
ZAT, TARN WOE AAT AL gE |
qria 51 A7 5 721 0 ety faaa
AT A AT AT & W AT A
qarar A A4t A 2, afsa i
faaa Al s o 48 =1 G0 2 | AAfAA
F T A1 49T AR T, WE AT 2
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frew o= 73t s, Afea i %
Ffawmer § I ¥ =t 4F £
T AT 92 £ I o g Y AR
Az 7 s 0 2 9T 97 ¥4 mATSE
FHE AT Y 21 W qg T E AT AN
¥ AT WA ) 4 W TE T AE
g Foar g &, formyy w0 vt @ &
Wt aos A0 A fFm A R am e
211 = & fdmw 7w A
H7ZT ZIAT TI7 AT BA KT FRATE
&7 & for ag s fagren oy fRoAa
¥1 ZAT AT ANE F M7 AATE 7, A7
STATATOA AZT AT N 7 6 HEA | ag
AT T AT AATE S At Ay wvET
1 qUHT FTa7 ¥ FH ¥ Afem A o=
ATCATFIRY AE & | 3797 ey T
A TEATEAT F IAHT TEATEA FIFIZWT
aifga &t mvwe fagwt & vz
¥t a7 2 1 I fagwt ¥ vwATTE A
X wwT qE E ) A7 a7 AW AW
%} ) vufay & #7372 wtearm F
form aarf 2

AH, o §7 % {4 %z
FAE Ft @A Z | K A WTT FESAT
T &7 TEUE i1 TwfAT WY 7 B =
g dzgtan mn g ) afew § Tafem
¥z vg1 § fawt A iy aropafa &1 g
AT O, IAA SHIAAT FT geAT A1 TE 417
o ® fom avg 7 wg fefafea g1 a7
AR LI TATE | K ool oY w7 7 A
FT AW T T, S IW AT F 2WY
[Ty &, W 57 fAT | 2 1w At A
& P A geTar faedt a3 T & A
Wz & 1 ¥few F ag wr A F A
oY A% AT §1 8, § AT 21 W1
1 79T M T & Fowweaa Fomy | ar
ofY AW A ITH AW E 77 AT K00
foa §1 70 & a7 w9 9w 3 39 1w
#1 A% YT A, A1 A fmaemd @ A
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T % FRTITAT TEAATS &7 9 1 AR
T MEAFATT AT AAAT & &, I I
AT F T AT A 21T 4 | A AR
A 9Tl 7 A% § %Er ar fE e
oy 77 7Y A, w3 e
i 21 %A | AfFw A1, 9 frw e
AT 7 797 9 47, A7 IT6 A0 A
®2r ar Oh, itis a good riddance.
Al o A A favrRET AT L, IR
qI¢/ FAT TN AT JFAT |

ot syt azi 07 AEY 2 1 A 9
FZ f5 TEm o fadt s & 4t
fa & fait wiforn & wm e, fam &
AFETT AT AL G AT | R T
A 9ATd ZAT AT ) FEH AT
AFIIT 7 ¥y w41 R mRe fa
q Fz7 % AT grevest 3 F AT
o apiT F FIT BT FHT 2 ) AT
fT & 397 I F99 T FIUT TR
=t 2§ fod F o miFmm sa &
$YZT FAAT AE A1 E ) & A |
T B ATET § A¥9 § O w7 TAT
ATy AT AT uHe nFe fam F
arfeFm ®1 oA gferar i &
fTT. T3 TZ0 AT TR AT F A%
2w A faafaron &1 oam fa,
7= &1 719 797 H1v {5 A greresy
ZaTs T ATH foaT | A1 & 77 F2A7 ARAT
g f& & wed AT o ATEA W T A
A7 TA F 71 AFT 2| A1 A7 AV
fafrer Aa s 2 madi 42 2 1 =
TRT F997 ; FAIF 94 a0 47 & w39
faferers arra 42 & ot Fifera AT FqT
T OATETT A UF M AT mar 2o
FAGH 7F17 F FH q F9 OF AT 7
7z 7R A ¢ fx wRfee § A
fr a7 @y wifosfia 2. @ a3 ¥m
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AT 7 qafrarfEAr w1 A7 FAr 7
TE AT W AT ZTAAT 2 | A2 TH A AT
FAT a4 &, faaa 7z w21 o fa
% far § s7ar & favw ag7 far 2
AT TR IAT AATE T FTAT AT A F
fao 791 @t 21 AfEA 97 3z F19-
AT FAT E, A1 TT AR & A0 21 FeAT
F ot goETea =Y arzata o
FT oA fFar 917 97 97 AwaAr 2
f& 397 97 0 07 & AT fFAT 2
afd # s T AEAr § 9 ame-
afrar &1 arfeadt 7 2o F7977 77 T0AT
THATE F1 AT FIH AT Z ) AT
THA 1 AreAfE fFar ar a7 @7 F
fFar gt & S A fEET ar 2
go qlo § WA, 39% faw 25 7@ 7%
ar U FUT A% K1 ATZHH F7 3 |
(Interruption ) T  AEAET  F
AT | F7 g ofema & fao os
FOE A GZT 7 AT AE FEL AT H
3% gaE ZAr, |ife zaq gz 9w
o% FTQT FTH Z14GT | ATH 201 747 &
HTH AT AT UF FI1T qT@ FARM
HTH AWM A §, T T OIET ATEHT AF 21
qHAT £ | THRT AdTAT FE N0 fF o
#ifeq 7 gare AW ¥ Fz-wE faAr A
ZaT F2T 21 A, A1 0 FAOZ FT FH
o FUE a7 FAT AMGA & 1 T AL
ffga s am 75 99 | 77 T2 FI9
&0 §YT S wz zeEefA 2 7 3Aw
Frfifzom & @ AR AT AT T ATY
STEA | TS FTH(T FATA-HE I FAAT
2, waafaeet & w@wE A, T AT
AR & &, Fa1 fw Tav 41 fommaa
AN #, A1 IAF a1 F, ¥ A7 qrufag £
YT St FeET & a2 7 Aa e
U0 | ATH FF HIRIT FAT T TN
)

oft YR SHEe AT © A1 AR
Frfaes #7123 § 77120 |
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sftgao fto fam : o7 a@ & @
A | A @ ar R Er A
AR I g | I A A ferafa
1 AT TAR qAAIT &, 3T ST AR
Froatev #1 fagfe 21 A1 IRF Ow-
Atfa Z | & am AF FAT ATEAn, I
1AM 7 F 7 F A9 F 1 & fagrer 2
AT 7 fr e WY faafe, S
AT s A frafE afs aemw
am qifafzsr 7 2 # 75 30§, qgi
a% & weE-ag a0 T § S
fafrezz 72 arfez g1 ™ # fF frem
AT ZT2 FTIGTCNA 7 37 27, fammey
Mo Hqréo 1o & &1 7, fored zwre
T &1 FEAT AT | I 7 AAAT I 2
ff-——z7 g qFm #7 a@ F w7 @,
T T A FE @ E——THo I A,
Tfl'{o o o ﬂ-ﬁ',?i!ﬂ' *w
#1 EEA——AY T TH F——-TARY
2 ot §5 @ g I 2, FIEA
fafrze a& st 2 mfs zwan fam
717 for s TEY A A oeE qne a7
AT g0l 47T A9 EFT K G
Tz THET UT AT 2 | 9T W @A
T FTAE | A TSI A, go fro HYT
fazr & w1 FEW AH
fr% 9 | g% ow A 2 fF A=W
TETH, AT AT ART MT——FT AFAT
2 f& wqar @M Fww FaE0 @ fm
FT——TA AT Y & 79 F A=A & v,
71 st 72, AT 9, ST A AT |
o 7 A9 T AT F1 FEEl & | R
21 71T 2 6 3T aegarg fifq -
afq &1 | 16 2 TENfa ®1 TR 3
AFATE F {0 o1 F amy, Axfew & qewre
& AW AR FTAH] & A¥dg | AT
IH FEY £ a1 € 3% A 8 yqaR
%, A7 W ARE H TAY AT |
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[#t amo sto fas|

WA AR AF A0 | o e

e s = ~ |
et & o% T wEEr e AT 20 |

|

S s dgar: W ST T 2
£

oY q®o Fro faw : ITIT AEFHHT
AR Ay

® g1 3w fEew
&% areit F fas A
One spokesman talked like this: “The
Governor of U, P, stid that it was 290 for
Mr. Charan Singh. " | am just giving you
an  iljustration, no{ the actual thing,

for amw fo gu ag et T fe
T H A7 T AN E ) W AW A
sfeay feqy s Tifasm g w7
TR & | T qAe § 9 o1 Wi gf v
et F1 S0 SPRTI § FEAT FUiE
& wm fear g a oAy g
T EY @/, IE a7 gy fafea
7 7 W fread 97 qzdt 2 f5 o9
YT AN ¥ @1 aF A 211 sfwemam
% SHEY BT 997 AR R )

s et ferapm 1 o &
*¥rg ¥ F, e 97 wk zfa
X1 &, AR AR WA E g, Aear
7Y, wrEHTvR Y 21

oft oty ey : i AT A A

it gWo Wio fast : IUT F gEe I
¥ H1IM ) A« % A ALY I o
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A% W) ATE 1 AT A 9 AT | A
1 men ars g% ar, am gt
s A wE ¢ eafAm i IEY 9Em
F1 ZifA F9% oIW Z——ug ag A
e 21 wE 2—faere ® oo g, am
FT 7 A1 72071 A12A # 77 K 954
T, AT ATZA 43 WA4A TE, HE-
e § AN AFIA TE, TR F AW 9
Han At Aaw dmr w1 A
Fm § #7357 a8 (At aw a7
fagr | AErAA FHOE 37 FOTE 8. 9
afrzs a7 JE Az, 3 TEERE A
TG AE 2, w w47 2w o A
T AaT HAT ATT Fvg 1 ATRT7 ALY
I3 & A7 qifafzEa wifer a9 320
AT Amma Z fs T am F fAm e
AT AT T AT gt )

nF AT W TEAT ATAT §, 9TE AR
g7 & | tfeE dvET @17 Amaz aE
7 T TH F, TANH HOAGT FT TEY
41 ¢, afeaw awe & wws & A
FHTT Q71 FOTE & | Affa fgoama) 7%
qfeqs 99T F A0 T—F "9 =W
1 T o g1 ofams FEw 9
I T i R A gw
AMZA £ AE FZ AT F7 ) T AT G2
FY THETATHT IR 2 AT 7 7T A1 2T
w7 71 dare F, Hfes ofsw J97
AN 97 9Tzaz 3w 1 ATEEA 34
§ SAHTT FAT F7 9FF FET w1 oA
ATAT OF T A Ff 49 & | 7 femr
Tar g | & fevvaw SR @y av | A
5 W A 59 a9 SF ST A O3,
fermam q3w #TwC 77 @r & fF oA
§u7 & WIOEM, UF HIHZ FT FTOAET
A qfer® T § sy ) Ave &
a1g w3z e A AT qe
wrew A 2—-AreEE & faw ooard
ey 1 37T 5 XA A AT E 1 A AT A
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aowTe Fghar oy ofEw e a |

Zrm + &fw afems J9e 7 547 9951,
witE AT 987 2, arTaE A [ 4
721 37, wfw = g@farsrEr 2
ST IAT S KT A1 AT | EATT
a7 F1 T fawigT ) aar s
arTwT geE & fau 9T wie fafeew
A9 T A AL, ATT AIE TeEe UF qrIaz
fezafrs a1 7 fomr wan, & 52 77
AT |/weAr i e T Ai—
fo faesr @t femm o, G Fzar g &
fagar &1 7 frar wmw, @7 AmaF
f& fazar & a7 fe-a=a 2, afw 9=t
FIH WE 2 F A1E, ATEAN 4 § 4%
WA & wev o 2o #7 fEgr ) owe
STsaZ Heer ¥ w4 WEd, A1 9ferw
g7 §t 5 afFT, 100 F9E, 80
F7IZ AT G FACEO ATH T2 AT AT
X1 SlaTAT A7 qfq 21 ) = oI fa
aa7 mfasr avETe A, A A9 w
17 F 7 30 | a1 {57 5 a % fAg
UAATE 3 | TAY gaarE 7 fn e
7 93 8, A1 A 9% 2 wlan=a &
* AT | @re el @qi | agd 7 A
Hror A 43 &, sfeer ot &7 arfey
T 2, W AW WA § AT AW A
, HgAT S1 43 g 3n a9 e A, afaw
T A AGI AR ATAT 8, AT T
ane FA1 9rfgw | A AavEe A7 A
forr, s= @ a2 R 9T AR E 9
A ®EH 7 oA oTEEEe T
721, AW AT AT AR TR )

OF AT 17 T FFAT AEAT |
off sqRwrafa « STTET IR 2T AT

st gRe Fo fam : @ qwE KT
Aifom | gavd ot & v % 9 2 Arfam)
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5t STWI T 0 HTTET AT &7 /Uy
10 fmE 21

W Oie Te fw o dmR, ow w
HUTE T4 | T w A IARGEAT AT
A1 & | 977 79 A IH a7 §7 A4
F7 7y fa =y snwhieae 91
arfzm |

|/t arwav aF |w o (T 9%
Faers i fafiezz 2 9% 2

=5t rRe o Ww : ZrF 2 o
FEEEAT AT AT 3 L AT AT TEH AT
Fo T A 7 nATIH fRar fE 1967
S FFA 45 ZAiC AT 0 TH 29 F fFeer
41, AT AFAI W F oaw g awr
2 ¥FIAT, 1169 A% OF T AT R
faoeft ar wendr, aeT 55 AT AW
Al | fawer 34 w7 any fran, o
TET | WIS 0T AT 41 W1 Y,
afrazafy My TRTAET AT ) 45
FHT A FE FT IANT BEAT FAA 70
AEiT FE £ 3 arE 7 i 25 Emw
nrEl § fFat @ zf 2 e oA, Am
Ful # W17 T7 FTHIT ATGE FIAr Gl
Z mdr ey % awta A% A7 3%
T % T TS AW A ¥ FEAT
sifgo a7, 794 721 fear

=7 fqumm 7 377 7 2 ff wem
gafefeimg  SFATEanT g9 9T
A 7 oz ¢, fFEd gw a9 gfaam
oL A GwA i oavme ¥
FTEATH T% A1 § A1F J/a% §5 A7 |
ng w7 cAfeEfEEmT ariareaE a1
7% A% 7 A9 ®1 BE F7 T,
AfE s 7 oF oF @ ot EE
7, A1 ww 7 3w w¥vw rafEies
¥ A0 AT TZTE AR A4 A |
ATH A7AT7 9T Aq1 @12 5H AN §
st 2, dfeer & s g fe s ol
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[T THo Hofun|
F% Z4 T A9 2 | ® A

FA X1 ATATS @IT F7 F qF OF FHAT
7 T 2 A A A AT FAA 3], A
Zume aEt #1 #y fgwey fAem A
A

[

Lo

Ffoaese #r 2@ T aram &1
Tz1 791 fF wfzameaT #i qrame 98)
T 21 wr. fawrEr od ag o Sifad
f& Fa%1 gTeMm agA SAET &1 A |
w1 fafaees ame & qfed f& w0
SIRHT  FEATERT w7 IS g1 T,
T amr ! Apfaw feafr g 2 R
GfrAEar qreaws A1 39 qE qIer
71 @71, Afws wfzareae swawwy 3w
T g7 Y AT qZ 1 T2 7 TR
979 F1 A&7 FTONAE & % qw qavwre
AT, AT AT A GHEMTEWY ¥ o4l
Fm T R AT gEr o ® @A
gqrzR 97 feaeEr w1 e fam
TR X AT I A5 A OFW {7 FW
25 FiHE AraT A 97 Ffearsa
ZaT ugt fam =y 2 ) 0% &1 AW
7 7 0 AYAT A AATA FEAT |

it sgmwala : oF fowz § s oA
W Ff |

ﬁ@aﬂoﬁq?ﬁ'ﬁmmﬁ'
ot feumee o3W & H4q § ¥4 2
fafaeee & agt o saTa fzar | o AW
%1 9aT9 AT AT U7 FTHAT TEAT
2 1 ot frmraw w3w #r1 afqfafadss
Tgt srar qr, g Wfeew 7 faer @
I ¥ fr 2w wEafa odF fae
F¥ 72 # fr 39wy =gz fa=ar =fym
T4 @ A9 FA AT WA Q@0
T 2, A1 @zt o A AWl & @
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TRATET 2 A7 AN FAW F7 72 2 I
¥ & =R F § Foew i . 39q
AT FT FAT UAGT Z 7 AT AT A FHeA
1 fad @ ar sAr 2egE faw
A | GIT AT ATETT 7 ag fawrfoor Zr
fe fearam 9w 17 wAME @ faga
T WFTEAT A7AE F AE 2T =A0faw )
arafafasr @ g@ gu, ¥ 22ge &7 o
Tl 2 A1 w1 F1W 721 2 6 fewraa
sawr F1, foow fF s gz ofon
g A g fF g w=ar 25
g TR M 3 1T qE@r ArEn
FY araTE § AW @A €, I Y g
47 7 &7 ST |

T4 wEal & A19 ¥ Iqewta of,
ezafy St ¥ a|AE Y A€ A,
HfeT 30 T F R XY FTAT FEEET
sfagrm & s @ ) #w fEm #
T AT A T, AW AgAT AEE G AT A
7%, AfF ag TEET FTT AN § =T
FAr | AEAH 2 5 7w ad meafa ¥
srferamaor & FFY AT

SHRI G. R. PATIL (Maharashtra) : Mr.
Deputy Chairman, Sir, in the last two days I
heard many speeches in this august House.
But I am sorry to say that there were very
few speeches which referred to the
President's Address. Though every hon.
Member in this House is entitled to criticise
the Government's policies, I found that only
political things and personal things were
spoken more and more. I personally stand to
support the motion of thanks moved by my
friend, Mr. Arjun Arora, and supported by
Shrimati Lalitha Rajagopalan.

The President has quite rightly described
the period of the sixties as one of trials,
tribulations and also of achievement. It
should not be forgotten that since the at-
tainment of independence, this country has
made tremendous progress in various fields,
particularly in the fields of industry, agri-
culture, science and technology, education
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and arts. Unfortunately we are in the habit
of comparing our development with the
developed countries in the world. Therefore,
we feel that whatever be the achievements of
this country during the last 20 years,
particularly during the last 10 years, more
has to be achieved. I do entirely agree that
more has to be achieved. But at the same
time, we should take into consideration the
circumstances under which the Government
had to face so many difficulties, particularly
the two successive years of drought and the
two wars. In spite of these achievements,
some of us feel, because of some political
motivations, that the Government has not
done anything for the promotion of the
welfare and well-being of the people of this
country. For this I can only say that we
forget to take into account one thing. I know
that we are tempted to compare our
development and progress with the
development of countries like Japan and
West Germany. 1 have also visited Japan,
West Germany and these advanced
countries. Japan and West Germany have
come out of the ashes and made tremendous
progress during a period of 15 years. What
is the reason behind this? The reason is that
the people there in those countries have been
working sincerely and honestly and very
hard for a sustained period of 15 years.
What about our country? Jn Japan a worker
works for eight hours for his own salary and
for four hours more for the cause of the
nation. Can we do this here in our country?
In Germany also I have seen workers
working for 12 hours zealously and that,
too, on whatever salary or wages paid to
them. Here a new concept is coming up.
Therefore, if we want our country to be rich
and prosperous, we should be prepared to
undergo sacrifices and sufferings. I have not
heard a single word from any of the hon.
Members about sacrifices and sufferings
except in the Address of the hon. President.

SHRI S. D. MISRA: We are suffering.

SHRI G. R. PATIL: I personally feel that
sacrifices have gone with Mahatma Gandhi
and Nehruji. We never think of these things.
We want all things to be done by the
Government. Every time we look to the
Government for any particular thing. I am
quite sure that, as the President has rightly
put it, if we follow the path of
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suffering and sacrifices and hard and de-
dicated work, then what has been achieved
in Japan and West Germany can be achieved
in this country also. But unfortunately the
atmosphere prevailing in our country is
different from the atmosphere that is
prevailing in these developed countries.
What is the atmosphere here? We want
more wages for less work. Less work and
more wages is the order of the day . There-
fore, we cannot have more and more pro-
duction. I do not say that the labourers
should be denied their rights. But when a
country which is poor wants to become
prosperous and rich in line with the other
countries, you must not forget that those
countries have also suffered a lot. It took
Russia 40 years to come to the stage where
it is today. What about a country like India?
It became free only about 20 years back and
is going through so many difficulties. It is a
country of so many castes, religions and
languages. And because of these disparities
there is not a single thing in common. It is
very difficult for this country to bring about
all the things that we want in such a short
time. Therefore I would tell you: ask not
what the country can do for you; ask what
you can do for the country. And this is what
is required today and unless we do all these
things and unless everybody contributes his
mite for the welfare and prosperity of the
country, the country cannot progress and I
am afraid all this wrangling, whether it is
the Syndicate or the Indicate or other
political party, will be of no use for the
progress and betterment of the country.

SHRI S. D. MISRA: You are mentally in
the Syndicate.

MR. DEPUTY CHAIRMAN: Please do
not disturb him. He has got very little time
at his disposal.

SHRI G. R. PATIL: Sir, the President has
rightly mentioned that in the field of
agriculture the country has made progress
and there is a green revolution. Now we
have crossed a hundred billion tons of
foodgrains and this is a rare achievement.
Unfortunately we do not see what we have
achieved. We always feel that what we have
achieved is not much. I know when
Ravindranath Tagore wrote the Gitanjali he
was little known in this country. But



219  Motion, of Thanks

[Shri G. R. Patil]

only when he was awarded the Noble Prize
that this country came to know of him and
started saying here is the great son of India.
Similarly only some foreigner, either a
Russian or an American or some other
countryman, comes and lauds and appreci-
ates the progress that this country has made
in this period that we realise that we have
really made some progress. I do understand
the right of Members to criticise the
Government. But that criticism should be
healthy and constructive. Unfortunately that
sort of criticism is not there. Every party is
trying to see that something appears in the
newspapers in its favour so that the people
will support it in the next elections. We have
got an eye on this next election. Elections do
come in thie country because democracy is
going to stay in this country for ever, as long
as the sun and the moon shine on this earth.
Therefore, as far as elections are concerned
we should not sorry about them. What we
should worry about is how to eradicate
poverty and backwardness and other things
Here while lauding and appreciating the
work done as far as agricultural production is
concerned. I would like to say that the prices
of agricultural commodities must be fixed by
the Government. The Government has taken
some steps as far as the prices of wheat,
jawar, paddy and sugarcane are concerned.
But as far as other commodities are
concerned, particularly cash crops like cotton
and oil seeds, unless their prices are fixed,
the agriculturists will never get the benefit. It
is common knowledge that whenever the
farmers take their produce to the market,
generally the prices fall down; and when the
commodities have been purchased by the
traders, then, after some time the prices rise
and therefore, the benefit out of it goes to the
traders and the farmers never get the fruits of
their sweat and toil. Therefore, I humbly
request that the Government should take
some steps to see that prices of these
commodities, particularly cotton and oil
seeds, are fixed and those prices should be
declared before the sowing operations so that
the farmers will come to know that if they
produce more and more of a particular
commodity, they will get higher returns.
Another thing I would like to mention is that
as far as oil seeds or any other agricultural
produce are concerned,
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this forward trading should be banned from
this country. I humbly request that the
Government should implement the econo-
mic resolution that was passed at the
Bombay session of the All-India Congress
Committee.

As regards other requirements of the
agriculturist, particularly the long-term and
short-term finances, a disparity is still being
made. The industrialists are being given
money for 20, 30 years even at 1/2 per cent
rate of interest. But what about the farmers ?
The farmers are never advanced money at
less than 10 or 12 percent rate of interest and
that too for a period of only 10 or 15 years.
In all the developed and the developing
countries like Iran and others, I have seen the
Government advances money for a period of
25 to 30 years at 1/2 to 2 per cent rate of
interest. Why is this disparity here in our
country? This disparity is not there in other
countries. You know the uncertainty of the
rainfall. The farmers have to face so many
difficulties. After having a good season for
three consecutive years we are now having
some improvement. But we do not know the
next year may turn out to be a bad year and
we may not get a better crop. And this has to
be faced by the farmers. When the farmers
get no further loans, when they do not get
anything on the crop, even then they will
have to pay back all the advances that they
had taken for agricultural production. I feel
the Government has not made any provision
regarding the conversion of such loans
which the agriculturists are not in a position
to repay because of drought or unfavourable
season. Their loans should be converted into
long-term loans. But at the moment there is
no long-term fund, and therefore, that is not
being converted and the farmers are made to
pay all the amount of loan in the next year.
Therefore, the fanners can never come out of
their rut and their debts are ever mounting.
My honourable friend, Mr. Phool Singh, has
mentioned that the debts of the farmers are
mounting and therefore some steps should
be taken and a long-term fund should be
provided and made available to them
through the Central Government cooperative
banks or through some other banking
system. The Reserve Bank of India should
come forward and do something. But this is
not being done.
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Regarding fertilizers and other requisits
things I would like to say that the cost of our
ferilizers is the highest in the world. Even
Pakistan supplies fertilizers at a much lower
cost. Unfortunately the subsidy which was
being given, has been done away with on the
ground that the subsidy was utilised not by
the poor farmer, but by the rich farmer. Not
only that. As if to add insult to the injury,
excise duty was gain levied last year. I
humbly request the Government to come
forward now at least and do away with the
excise duty that was levied last year on the
fertilizers. Fertilizers, pesticides, and other
things should be made available to the
farmers. Proper irrigation facilities also
should be made available to them. 1 do not
know why there is disparity even in the case
of electricity supply. There is a talk of
electrification of rural areas in this country,
whether it Is 45,000 or 1 lakh wvillages,
whatever it be. My honourable friend, Mr.
Misra, might have some grudge over it. But
one thing is true that there is so much of
disparity regarding the rate per unit of
electricity supplied to the farmers for agri-
cultural production. Unless there is greater
and greater agricultural production this
country cannot be industrialised. Therefore,
I would say that all these things should be
taken into consideration.

I welcome the appointment of an Agri-
cultural Commission even though it is
coming after a period of 40 years. I hope
the Agricultural Commission will take into
consideration all these aspects.

Then I come to crop insurance. There is a
long standing demand in this House and the
other House, but it is not coming up, 1 hope
that at least during this year the Crop
Insurance Bill will be passed by both the
Houses.

Before I conclude I want to make one or
two points about the demands of Ma-
harashtra as far as irrigation is concerned.
As you know Maharashtra is having only 7
per cent of irrigated land. There are so many
irrigation  projects which have been
submitted to the Government and which are
not being finalised and sanctioned. So far
the Dudhganga and Varna projects have not
been sanctioned. They are very vital and
important projects and they benefit lakhs of
people. They can irrigate
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some 1 lakh 34 thousand acres of land. But
they have not been sanctioned so far. I
would earnestly and humbly request the
Government to take necessary steps and see
that the Dudhganga and Varna projects are
undertaken immediately. I just want to say
one more thing before I close. I must
congratulate the Prime Minister on solving
the Chandigarh issue in such a fine way and
even the President has made a mention of it
in his Address. He says that the solution that
has been found out for Chandigarh is just
and fair. I know that some friends like Mr.
S. D. Misra and others may not like it.
{Interruptions, But, Sir, the border dispute
between Maharashtra and Mysore has not
been mentioned at all in the Address. Of
course I am very happy to note that the
Prime Minister is seized of this problem and
some solution will be found expeditiously.
As far as the Marathi-speaking people are
concerned, for the last 14 years they have
been agitating for this. I am very happy that
a decision is being taken outside the
Mahajan Commission Report. For the last
14 years almost three elections were fought
and won on this particular issue. It is
therefore that I say that all the Marathi-
speaking villages in the taluks of Chikodi,
Athni, Supa, Halyl, Khanapur, Santpur and
Bhalki including Belgaumcity should be
forthwith included in Maharashtra. Thank
you, Sir.

sl Ao Fo NIAANHT : AAAT
a7 FEY F AT & wewar § fE o3
ety &1 sfwamm 21 F aewd
7z & f fory @ 7 e fam afefeafan
¥ wrzafa s Az FET qATET gAr
A ATE 2. IAF @A TEA o A &8
FATAT AUAT ART FAT 47 #17 3AfAY
g ag W 9z F7 fana faerem d
ééfg‘.%?._ | fazran A4 Z14T & 97 F1
ATEAT 1 AT AT A TIT 7 2T ) AT A,
fog a&7 7 AVETT A9 E1 g, IAET
HATHT TTAZ ATTHRT TAT T T4AT ZW0
f@ 397 93W § #RT ATH TAGL F
USH I AAT GFT AT GH |
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st qwo Fo fam: s zfEmT
AT ATAT & |

ot aw ww (Ffeam)
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oAl Ale Fo WRAWET @ TIAI T
AT F AT OF TEIH N FATI 0
w1 & wem amandter & oA ft wme
W g fF oavrad w o AWy et
xw ¥ fa% oF 727 @A 7w 2T
¥ . wifE w2t 9v g g1 Afeger
AT 2 ; AT 97 A F Z177 T F1d-
T AT wfzw 21 AT & oug g
giqry fagm 2 f7 oqr ofrfeufa @
AET WA § FTE 2A srAm-AA 3oz
w1 | g sfgman 7 aatea 21 an
zor 1 wafa wfz7 2 7 20 S fE
w7 AT fag ot & 21, 4TA ZHT
AT F fad amafaw aTa G g
aar 2 wifs W amE |{1E A w17
T F AT A ...

ATRT

gl AGIOW : ZH A ATTET
TEH T

N1 Ao Ho FRANKY : A1 F1 ATAT
T ot g3 fE v w3 fr ad 2,
ATTH] AT F T2 AT AT 2, AT
gfomar & 91 703 1 & AF FEAT qEAT
q7 f& d77 T.2W FAmT TaEw 2F AT
TrZAl 97 ATALHAVA A, TAF AR
q F1 AW AF 41 wafd 2 Al AA AE
7 qAFT AT TOTH T AT F A 7
fafaet w1 az a0 av #1¢ 791 AAT
T 97 FAT |

Lnterruption)
st FagwmEfa : AFTITR AT 9
a7 AT |
Wl Alo & o NAANFT 2 A1 42 AT

8 gare m & fAA @ @awr g @
7 faam zar A werE oy Afaa
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A w1 ogwre vt faveme 2,
I ufy aurir A w21 2 sl Fw
AT T oA TF TE 2 ) afra § e
w71 A7 A0 Fw fE oaw 4 5a W
T A1 FEM TE AT owRET A
1% Afamifas arFar & amme 3z a9
A M | AT G e FE g 0F GaE

EI

T ATZ 7 & Fgm 6 oA 2w a2
frier 7@ 7 w3 o g A
7 Az T | AT § FHGAAT Z AT A1
7. Az Amq AAT AT WET F | AN
are W ZH AT J A TRITATIEE
faare @wq &1 smavgsAr 2 Wt oA
R AZ AT AT G0 0% FHT 0T
wifear 2 51 wfaEar TERATEE AT
T I F AT, OF g F AT TAAI
7 721 #, Foerar Araat w1 earg 79 2
wz s wie faga 2 awm F s
HITAFAT TUA FI, AW T 43T F
§¥z 9% F, AFATAEE FT A AT
H=gAPAT FATAT ATY GATAA 997 1T
A1 97 7E 2 ) AfF g fag gang
F1 feafy az 2 & ew 29 97 sma A8
z 72 w9 Az A w2 f§ s &
A9 FAT4 KA F i 57 ) Afqa
F 477 BAW T T 2, T GUH FE
F1 AfaaT F A7 FTAErE FI9 7
afeare 2 1 s Afaaw aza dfar,
7§ qE GFAT Z AT TAT FAA T
A1 @AT AT, 912 ST IAF eafead
gtuare g @1 7 fag, safa &
afagre ofad ar 7 faq, st g
a1 wfaam frw =71 9 2, 9w afage
T TRINZ wIA ¥ ATT A AN IAK]
qfaE AT AT T I AT T 4T EE
mEL qrqA qieE, q1 7 armw faaaa
wear & o% are s fae & 5=
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semt #t uw qifafera fewmady o 1 R ACATT FAAEG 7G0T AFAT |

& Mm% 3T F979 Weg) ®T A9 FAT 1

2, Fifa 2 snfam sa-arery o frrarar
& 1| T FoEeTd fradn w3 £, 20T
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fEaay TET 7z W Far §faw + § gear
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Ffear @@ a1 7 W@ AT AT, AT T
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ATE & W IAT ] | TF F7 AT, R g

zafed # ¥z WA fF 70 @ F 97
weE §, I UF R 2 SEfed | zaEr
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TrFfaa 19 AFT JAT 2 |
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g AT ZH IR AT TR AT g
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71 4% ¥ AU, AANA, TATAM,
GTE, FIIHIT, I TI AT fA21T A1
TEATHY 9NZ F AT F = A famrar Moy
2, fo7 gF= £ %A ) 97 3 A
A1 TMZA TEAT A F AT | qw= AT
g3 AT 2 AT ZATL AT A
w1 ¥ A4 ZT A § A FTAT AEAT
&) @ A Ja@ gEr W & wfatafy
g F,d1 T agt 97 dTK AT @A ¥ -
forer st STz AEY 41 W oft ofte for@ avg
§ gA%T JoaTa {1 T ag §% 9y
3 | #fe {e7 oft 77w Y o ¥ a9
srat § & g wfafafugi €1 agp =
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[aﬂ' qATo Fo ﬁﬁ'&'ﬁW]

amA F " fazerar oA FTH
g1 T 1 F QT AneAr R oS A
AT FHE F2T AT TEN F, IAR ATA AT
i T FAAT AT 2 ) ATAT F FET
AT AT FATH AYEIT 7 AT AF AT
fazor if7 w7, 9T IAEL A0S
FRAT T (AT 7| 77 A7 A e
T vz &, foma qo & St e
ZrAT 72 zafAan & 3z faes s
xizAr oo oawE v s afefeafy
q2T §1 1L 2,92 AT | AW & UH-0E
Ffag agr writ AFz ¥ aqr a9
qFAT 2 |

SHRI S. D. MISRA: e can continue
on the next day.

MR. DEPUTY CHAIRMAN: o will

tuke onc or two nunutes.  Please finish,
SHRI M. K.  SHEIWALKAR:
I will {ipish as carly as  possible,
ATH FH OFAT AT TF SFEFIL
femere ZaT 2, 91 WY AT & fen
2 92 a4z # & S qrdr T 3 s A
# w1€ 391 zafg F wfqarr § T8
FT AL 2 | ST FET ATAT £ A Fav R
ait mifze aEa @3 2, 3% #1 9
WHGET FIAT AR AFAE N T AW § A2
W FTH FIAT A AET £ afE gor
Fza7 72 2 {7 17 =g 7 o A% qmf
T AT AT TS | ATH 22 WA AT AT
F & 1% A9 JARI F1 20T AT A
qg EH AIHT T G7T FT AL &Y A7
AT F F I & (AT A4T IART AT
F9 F fav g7 fozda 1 amEAr S
I 2T F1 | T THT KT qTAAT T A
F1 2 f&m 77 2 7T F e faar
faear AT TR AT AT AT ITAH O
F A1 THA ATH AF TH AT F1 AT ALY
faar | afea AT |/ wvETT ATAT
AT wAr & fam ow 777 71 20T @A

[RAJYA SABHA]
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@Y, fomd smar #1 wt w o a F
IAHT W IAFT AT A AF T )
ATH 79 7@ § fF =9 A0 F arexv @l
AW JLrAMT F AT FHIA & IO
3% qrA frr i g 2 ww W
FTT 47 ZIAT BTG KT IAF ATAT
faztz #7 % faarg o F15 9r7 997
AEY ATAT F | AT ZATL AW F AEN ®
famr & adr faarom & o\ 3371 29 &
# o =0 qvare § w1 7y fen
# A q A AT g gEaT #

= stfqara & Faq-a77 Tgafas
F I AT F TOUTE 10 F AT A
FE &, a7 7 9T A %A 2 A fawy
2§ G AT AHEAT a9 A% g9 Al
AT | IEN AT TAT A g foAr
& "z § &1 AT { ST SR AAHE
1T FE qET K I AL F w F7
ATHTZ IR AT H1 T FLT &1 FHo00
F TE Z | o gafaat, favewe
¥7% WA & UF T3 FAFA K1 1T
E FT AFHAT § AT A FRANAET T4
FT ot faare & 7' | F 727 FFAT WA
e amar Az IATraE w2 |
ZATT A1 AT 97 47 g9 E, F 39
TaAT A1EaT g fF A TR 41 g7 {97
#7 {5 fige 917, W1 99 F 9= THA
T HqEg F FA7 1 fHAr 20 F wrIaz
AT F v § Ad g AR & e
a1z £ T s9 ama 77 fare e o,
Fife 77 TH IEAIT THT F 1 FHA AT
77 arfeT arferare frae AT =7 ATt
7 57 741 2 f nfeqs G727 & 91 97%
FTAT T AAAT TET 2 FIF AT ITH]
I A F TE T4AT AFT £ AW 97292
qF F FT 9T ST FIH 7 AT qFA
# T 9T AT IF @V #T oA AR
3F £ 1 A1 & gz fAama wv S g
f& o7 =9 AT § A9 97 faT w@iw

Ry
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IgE qay F & ¥ foig S F7 9@
F; FilF g T AA+T ATF 2 1
AT 297 7 WEATE AFAT Y A AT Y
2, forersy FA=TIT aga v & | qETT
79 FHITET R AT HETEAT
# oo o e T & ) AL O FF S
g TE § AT St A 9 awre

MI16RS/70—570—26-10-70-G1PF.

8, T WEl 9T & Fmw § ¥ amn
STV AT FIAT G

MR. DEPUTY CHAIRMAN: The House
stands adjourned till 11 A.M. tomorrow.

The House then adjourned at ten

minutes past six of the clock till

eleven of the clock on Friday, the
27th February, 1970.



